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all or any of the following matters,
namely:—
(a) the
imposition,
abolition,
remission, alteration or regulation
of any tax."
and so on.
Sir, you have given a ruling in this
House which I wish now to bring back
to the memory of all of us here that
in the British Parliament there is a
direction to the effect that before giving the certificate the Speaker should
consult, if practicable, those two Members of the Chairmen's Panel who are
appointed for the purpose at the beginning of each session by the Committee of Selection. In other words,
before issuing the certificate, a consultation takes place between the Speaker
and some other Members of Parliament
who are assigned this particular task.
There is no such provision in our
Constitution. All the same. I am directing the Secretary to pass on our
proceedings to the Speaker so that he
may know what exactly happened
here.
My object in bringing to the notice
of this House this fact is to prevent
the mischief. When once the Speaker
certifies that it is a Money Bill our
hands are tied. Our discussion with
regard to this Estate Duty Bill will
be circumscribed. My request is
that the Chairman should take up
this matter in advance with the
Speaker of the other House. In this
connection I wish to quote the practice of the British Parliament. (In-

terruption.)
MR. CHAIRMAN: I tell you, it is
not desirable to cast any doubts or reflections on the proceedings or anticipated proceedings of the other House.
SHRI H. D. RAJAH : Sir. I am not
casting any aspersion
SHRI B. C. GHOSE (West Bengal): I
want to know whether it is proper to
base our information on a newspaper
report
SHRI H D. RAJAH: Sir, the Bill
deals with our death and our succession and many other matters. It is
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your duty to consider this matter and
give us the benefit of a proper discussion on this Bill.
MR. CHAIRMAN: Has the Leader
of the House anything to say on this
matter?
THE LEADER OF THE
COUNCIL
(SHRI C. C. BiswAs): It is somewhat
embarrassing for me, as Leader of
the House, to make any comment on
this subject. This is a matter within
the exclusive prerogative of the Speaker of the other House and if the Speaker certifies after due consideration that
it is a Money Bill, we have got to accept it. We have no right to assume
now that it will be certified. This
much I may state, without disclosing
anything confidential, that the matter
has been referred to the Ministry e
Law and is under consideration, and
very likely the opinion of the Attorney-General will be available in a
few days.

THE ANDHRA STATE BILL, 1953—
continued
THE MINISTER FOR HOME AF.
FAIRS AND STATES (DR. K. N.
KAT.in): Mr. Chairman, Sir, the House
has had a most illuminating debate. I
was, of course, sometimes left wondering whether we were discussing Andhra or whether we were discussing
other parts of the country. So often
Karnataka and Maharashtra and
Kerala and other tracts which are looking forward to redistribution came up
in Members' speeches. To me it was
a matter of gratification that very little was said, except by my hon. friend
Mr. Kunzru on the merits of the Bill,
and I think that so far as the Andhra
State was concerned the House had
very little difference on the point and
the House was satisfied in substance
that the question of the establishment of the new State had been
dealt with satisfactorily.
Now, over and over again, the linguistic cry was raised and many times
words were spoken personally about
me. I was dubbed as the sworn enemy
of the linguistic areas or the linguistic
problem. My friend, who is greatly
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admired for the clarity of his expression, stated that I was talking some
"arid nonsense"
SHRI P. SUNDARAYYA (Madras):
Is the hon. Minister a great advocate
of linguistic provinces?
DR. K. N. KATJU: My hon. friend
will please listen to me first; it is a
good thing, I tell him, to listen! My
hon. friend has been telling us that I
have been talking "fantastic nonsense"
and that I had very special knowledge
and very special acquaintance with the
High Courts of India.

Now, I propose to take very little
time of the House at least so far as
this linguistic business is concerned. It
seems to me that this question is now
being discussed very much—I may be
pardoned for saying so—on the psychological or the sentimental plane. No
one disputes for a single moment that
a linguistic area is homogeneous and
personally I do not know from where
my hon. friend, who did me the honour of characterising me as the sworn
enemy of linguistic areas, got the expression. I have said it over and
over again that I cannot conceive of
democratic institutions and the parliamentary system functioning properly
where there are many languages
spoken in the Legislature. This simply cannot be done unless there is
one language which every Member
understands. In days gone by—we
do not want to remember it any
more—English had become the common language.
SHRI ABDUL RAZAK (TravancoreCochin): Sir, did not the hon. Home
Minister offer to stand a treat to the
Members of the Lower House if they
would agree to withdraw the Andhra
State Bill?
DR. K. N. KATJU: I will be prepared to stand by that offer even today if
all the Andhra Members say here that
they have made up their quarrels and
they would like to live as members of
the joint Hindu family. I should be
very happy over that. Will you be
unhappy about it? (Interruption.)
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MR. CHAIRMAN: Order, order.
DR. K. N. KATJU: Sometimes you
know that a joint Hindu family breaks
up and after two years or after five
years the two brothers meet together
and they say, "Let us reconstitute our
old joint Hindu family and live together." So, if the 12 districts of
Andhra having had experience and
the Tamil people having had experience come together and say "Well, we
will try to live together again", will
this Parliament refuse to allow them to
live together? After all we are not
wedded to the idea of separation. We
are wedded to the idea of the joint
Hindu family. (Interruption.)

MR. CHAIRMAN: Order, order. No
interruption.

DR. K. N. KATJU: Now, I was saying that I have always been conscious
that language is a very great tie, and
so far as the deliberations in a legislature are concerned, the use of one language is almost imperative. In the
olden days when the freedom of movement had not penetrated into the villages and there was no adult franchise
and the use of the English language
was common in the gislatures here
or elsewhere in the provinces, well,
everybody spoke English. Just now
also I am speaking English. If I were
to speak in my own regional tongue,
perhaps I would not be understood by
half the number of Members. Therefore, if you consider a state of affairs
in which the English language ceases
to have a dominant position, the position which was occupied, say ten years
ago, then the parliamentary legislature can function well only either if
there is one language spoken by all
the Members or they adopt the national language, whatever it may be. The
Constitution has made Hindi to be our
national language. Therefore I am
saying 'national language', and they deliberately use that national language
in a multi-lingual State. Otherwise the
State cannot function properly. Similarly you go into a court of law. A
witness comes and speaks in one language, and then another witness comes
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and speaks in some other language. It
is therefore so very difficult. Nobody
therefore can possibly dispute the obvious advantages of having a linguistic
area. But the whole quarrel arises
when it is put on some sort of a
pedestal and it comes to be worshipped as if it were a god or a goddess.
and then you say "Oh, nothing else;
this is the only consideration." Now.
with that I venture to differ a little.
Please remember one thing, that in so
far as this particular State that we are
assisting in establishing today is concerned, that is the State in which the
constituent members are supposed to be
of one language. But apart from one
language, they have been living together for the last 200 years, all together
It is not a case of hotch-potch; it is
not a case of three districts coming
from one tract of the country, three
from another tract and four from the
third, who had so far had no association among themselves. administrative
association, political association and
economic association. So far as Andhradesh is concerned, up till now it
has remained a part of the big Madras
State and, as a matter of fact, I imagine—I am not quite sure, but I imagine—that the Madras Province was
the biggest in the whole of India—
maybe a little difference
SHRI K. S. HEGDE (Madras): Uttar
Pradesh first and Madras second.
DR. K. N. KATJU: Uttar Pradesh
first and Madras second, or it may be
vice versa. But the point remains that
this is a division, and these 11 districts
or 12 districts—the people there—have
been tied together by the strongest association. Now, I venture to emphasise this element of previous association as an element worthy of consideration. I am not a sworn enemy of anybody. I am a sworn servant of the
State, of this great Republic of India.
That is what I have sworn my allegiance to. If anything, I am a sworn
enemy of the traitors in this country,
I am a sworn enemy of all the disruptive forces in this country, of all the
forces which tend to produce disunity
in this country.
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SHRI S. N. MAZUMDAR (West Bengal): Sir, that is the stinking argument
of the reactionaries in every country
and in every time.
DR. K. N. KATJU: And this is the
interruption which is always put
forward by my hon. friend.
SHRI S. N. MAZUMDAR : Well, it is
provoked by you.
MR. CHAIRMAN: Order, order.
DR. K. N. KATJU: Now, Sir, I say
that this is a matter of joy to all of us
here. Not a single Member in this
House or elsewhere in India says that
this country should be divided, because in the division we fall, we are
nowhere, we are destroyed. And no
one has suggested that linguistic provinces are going to disunite the country. As a matter of fact, the argument
has been put forward here that the
division of the country, the reorganisation of the States on a linguistic basis
will promote unity rather than obstruct
unity.
I accept it. We all accept it.
but we also recognise that there are
forces in this country—they may not
say so—who want to produce disunity
and that, I think, all my hon. friends
here hate from the bottom of their
hearts. Now, the argument that I
have been advancing is this. Not that
I do not see the force of the linguistic
element in any province—I think it is
most important—but I would beg hon.
Members to see the other point of
view also. Every province has many
aspects, has many facets and all those
aspects I want to see preserved in my
own humble way. I want to see the
picture as a whole. In that picture, I
repeat again, the linguistic element
occupies the most important place. But
at the same time please remember that
the element of old association is also
there, and secondly what is called the
viability of the State and many other
factors. Please consider that we are
all servants of the people here. Wr ,
havegotnprsli ev.
We want to promote the welfare of
the people and to take steps which we
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consider proper.
Thirdly there was
one argument which our late lamented
leader, Sardar Patel, used to advance
to all of us. and that was the question
of priorities. I say so perfectly plainly; I was deeply distressed to hear—it
does not matter from which part of
the House it came, from this part of
the House or the other part of the
House or the central part of the House
—the argument, "If you do not give it
tomorrow, we don't know what will
happen." I am not saying it was a
threat, but it was a significant line.
Some hon. Members said that their
patience was exhausted, and then they
put forward the case of the Andhra
State and asked, "What did they do?"
Whether the province came on account
of certain happenings is a different
matter. What did they do? They destroyed Rs. 2 crores worth of property.
national property, belonging to them,
not to me or to anybody else. If
Sardar Patel had been alive, he would
probably have said, "Well, you have
been there. Let us have Karnataka
State or Maharashtra State but what
will happen if we wait for three
years?"
SHRI P. SUNDARAYYA: Probably
20 years.
DR. K. N. KATJU: The whole thing
is a matter of sentiment or psychology.
SHRI K. S. HEGDE: Please state the
facts. It is all that we are asking for.
DR. K. N. KATJU: They say they
must have it today, immediately; they
cannot wait for a single day; as if the
Karnataka friends or the Maharashtra
friends who are living today in Bombay are suffering from something intolerable which they cannot stand,

which the human body cannot stand
and therefore they must go away within four months or six months. That
seems to me to be a sort of overdrawn
argument. We are a democratic country. Nobody is standing in the way
of these demands for linguistic provinces, whether they come within
six months or whether
they come

within twelve months. If the people want it, they will have it. May
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I humbly suggest that we come here
as representatives of the people. Our
duty is two-fold; first, to represent the
views of our constituents and secondly
also to lead, and leadership means that
even if the constituents, our masters,
are taking what I may call a sort of
too headlong or too emphatic a course,
we should tell them to be a little sober
about this matter and not to get excited about it.
The third thing that I noticed in this
debate was, whether they were my
Andhra friends or my Karnataka
friends or my Maharashtra friends,
that they never said anything as to
what would happen. I was waiting to
hear from my Karnataka friends, Andhra friends and Maharashtra friends,
"The moment you give me the Maharashtra Province with Bombay thrown
in, you will see what will happen in
five years' time. We will see that production goes up by 100 per cent., the
standard of living will be raised by
100 per cent., and we will produce before you a picture which will be the
envy of the whole world." Otherwise,
whether you have the capital in Bombay or in Poona or in Mysore, that does
not matter much. From the language
point of view, I can quite understand
even this sentimental or psychological
approach. Just see what happened in
Andhradesh. In December and January the people there would simply not
consider anything else except the
establishment of a new State. Now
the State has been established. Other
provinces are awaiting us. I am only
saying this by way of illustration.
First, we had a big discussion about
Kurnool, about the capital. Then we
will have another big discussion—I am
perfectly certain about it—about the
location of the High Court. That is a
matter entirely for the Andhras and
for the Andhra Government to say as
to when they want a High Court, three
months later or one year later. The
moment the Andhra Legislature passes
a resolution to that effect, the President will give effect to it. Then we
have the third question about the
division of assets and liabilities and
goodness knows what, but you have
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got to apply yourselves to this material
question of how the constitution of a
new State will lead to the prosperity of
the people and promote public welfare
and raise the standard of living of the
people. With all due respect, I ask,
Sir: Have you seen any light being
shed upon that problem? You may
say that it is not the place here, you
will do it afterwards. My hon. friends
here have strongly stressed what they
say is the unanswerable case for a
Karnataka Province and a Maharashtra Province or a Kerala Province, or
the Bengal-Bihar affair, or Greater
Utkal or Maha Gujarat. I can put that
very strongly for them.
SHRI C. G. K. REDDY (Mysore): As
a good lawyer.
DR. K. N. KATJU: A lawyer seems
to be a sort of bugbear? What is it?

Simi H. N. KUNZRU (Uttar Pradesh): It is because of the hon. Home
Minister. Because of him, the word
'lawyer' stinks in the nostrils of the
people.
DR. K. N. KATJU: When the history of India comes to be written by
the historian
MR. CHAIRMAN: Let us proceed.
DR. K. N. KATJU:
after 50 years
or 100 years, the debt which India owes
to the lawyers of yesterday and today
will occupy an important place.

Sum C. G. K. REDDY: Yes, we will
be in debt to the lawyers.
SHRI B. K. P. SINHA (Bihar): Lenin,
the founder of the Soviet State was
also a lawyer.
SHRI H. D. RAJAH (Madras): Lawyer or liar?
DR. K. N. KATJU: I was diverted
from my main argument. The question is unanswerable. The argument
may be unanswerable but what are you
going to do afterwards? Here let
me take the Maharashtra Province.
Three or four districts are in Bombay?
SOME

tricts.

HON.

MEMBERS: Ten dis-
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DR. K. N. KATJU: Now, they have

been living for the last 150 years closely connected with Bombay, Gujarat
and other areas.
SHRI V. K. DHAGE (Hyderabad):
And Sind also.
DR. K. N. KATJU: Then there are
8 districts in Madhya Pradesh and
Amaravati in Berar. Berar was formerly under the Nizam and then it
came into the Central Provinces. You
have 3 or 4 districts in Hyderabad itself and then there is this big question
about Bombay. There is no previous
decision about Bombay and then supposing you get it all, the question arises
as to what you are going to do. The
same question about the Karnataka is
there. Then comes a point which my
hon. friend Dr. Kunzru raised very
pertinently, very emphatically : "Have
you considered the financial consequences of it?" Everybody comes to
the Central Government but what is
the Central Government? The Central
Government represents only an aggregate of these States. You can impose
some taxes yourselves otherwise other
taxes are imposed by the Central Government and when the State of Andhra
or A or B or C comes to the Central
Government for assistance, what does
it mean? It means this that the State
of Gujarat should help the State of
Andhra, that the residuary State of
Madras should help, let us say, the
State of Bengal. There is a common
pool and you want to draw from that.
You want to draw a share larger than
your own because then there would
be no great disadvantage. You say
you are backward and you say, "We
have been neglected and we want to
develop and therefore give us money—
some crores". From where will it
come? Not from your contribution to
this common pool but from the contribution which has been made by other
parts of the country. When you go to
all those other places of the country,
when you go to Gujarat or Bengal or
U.P., wherever it is, they say; "We are
also thirsting for money, we have all
sorts of projects." The standard of living is low everywhere and everybody
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wants development. I think in a discussion of this question, all these factors have to be taken into consideration. I entreat hon. Members to remove from their minds completely the
notion that anybody harbours any sort
of deep-rooted prejudice against the
formation of provinces or States on the
linguistic basis. It will be lunacy because language is the greatest cementina factor. hinrlina factor: but anart
from that you have these things. I
don't know whether any hon. Member
referred to this in this very House—I
don't know, it might come. In the
other House it did come up. A great
apprehension is felt by the people of
Rayalaseerna in this Andhradesh—they
all speak Telugu—that they may not
have a fair deal.
Saar P. SUNDARAYYA: The Congress fosters these differences.
DR. K. N. KATJU: Relevancy, in
my hon. friend's intervention, has no
place. Then there is another factor. I
have seen it with my own eyes. By
God's grace we are widely spread.
I
went to a district in Orissa, a small
town and there I found about a hundred Gujarati families and they said
to me, "Will you kindly see our
school?" "What sort of school have
you got?", I asked and they said, "We
have got a Gujarati School—a High
School—you know we must have our
mother-tongue"; and they had established a High School in Gujarati. In
Calcutta I think about two furlongs
or half-a-mile from the Government
House there is a Gujarati High School
with 2,500 boys and girls reading. So
whenever you establish a new State
on a linguistic basis, in every such
State you cannot say that 100 per cent.
there will be people speaking the same
language. I am not talking merely of
border areas. On border there is great
admixture of bi-lingual areas. I am
talking of the district as a whole.
There you will have to make some provision for the people who don't like
what you may call the regional language, the provincial language or the
State language. Something has to by
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done. Therefore when it is stated,
"Please take every factor into consideration", I can only deprecate the
tendency on the part of my friends
here or outside to think that that
warning is a warning given for ulterior
purposes. That is not good. We want a
prosperous India and whatever we may
do should lead to that. I now take
one instance. For this Karnataka Province, the demand is 3 districts from
Hyderabad, 4 districts from Bombay,
one district from Madras and one small
Coorg. Coorg, they say, is Kanarese
speaking area. May be so. I thought
so but when I went there, I was told
that the Coorg people had got a language of their own. They said, "We are
the original inhabitants of this coun-

try, we have been living here for God
knows how many centuries, and we
speak a language which has no script
and we only write in the Karnatak
script." When I met friends there—
take for instance the retired Commander-in-Chief, General Cariappa—and
Coorg makes great contribution to the
Indian Army—Major General Thimmayya, one of our distinguished Generals comes from Coorg, and many many
more—they all said, "At home no

Kanarese is spoken; we speak the
Coorgi language." I don't know, there
is great divergence of opinion in
Coorg itself between what they call
pro-merger and anti-merger classes
SHRI K. S. HEGDE: The pro-merger
people succeeded in an overwhelming
way in the last elections.
DR. K. N. KATJU: My hon. friend is
very much mistaken. What the promerger people did was that before the
polling date—fifteen days before it—
they announced that in this election
the question of pro-merger or anti-merger would not be the vital issue inc.!
they won. Therefore, as I said, you
have to take all these relevant things
into consideration. A Boundary Commission is going to be appointed. We
don't expect that it will sit tight on this

question for years. It is not going to
be a dodge for evading a decision but
I will only respectfully submit to my
hon. friends, "Don't take a rather
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fevered view on this matter. Don't
Nay that it must come within so many
days or months otherwise heavens will
fall or some such thing. Wait, you
have waited for centuries
SHRI P. SUNDARAYYA: And wait
for centuries more.

Bill, 1953

1536

recommendations says what?
No, a
plebiscite is necessary. And if the plebiscite goes wrong, then they say there
should be another plebiscite; the polls
were wrong or something had hatmened at the polling booths, or tickets were
exchanged. There is no end to it. You
have seen it in connection with this
Bellary question.

SOME HON. MEMBERS: You create
chaos.

Simi S. MAHANTY (Orissa): Theca
what is the conclusion?

DR. K. N. KATJU: What will be the
result? The result will be this. 1
have actually read years ago one Chiet
Minister said, "Before I surrender even
an inch of my province, they will have
to walk over my dead body". Ancl
the other Member from the other side
said, they are going to take it. How do
you relish that idea? After all somebody has got to give a decision about
it. And then believe me. when the
1
Commission is there it is all well.
am very familiar with that sort of
thing. So long as the Commission has
not said anything, everybody worships
it. So long as the judge hear the
arguments the parties say, "Oh, here
is a Daniel come to judgment. He sits
there " But as soon as the judgment
is delivered, the party which wins
says, "Oh, he is a wonderful man, a
wonderful judge. Look at his appreciation of the evidence, and his grasp
of the legal principles." And the other
man—the man who has lost—he goes
about saying—well, he may say anything he likes, it all depends upon the
personality. If it is open to him he
will say, something is wrong with the
judge, that the judge does not know
this branch of the law or that. So.
when the Boundary Commission comes
presided over by a judge, the Government of India should have nothing to
.do with it. The Government of India
is responsible for the maintenance of
law and order, it has to do this and
'that, subject to your supervision. But
so far as this matter, this matter of
vital importance is concerned, you will
give it in the charge of the meinhen
of a Commission, and you do not ask
them the reason why for ' 'anything
That Commission decides and the per'son who does not agree with their
75 C.S.D.

DR. K. N. KATJU: My submission is
this, and I shall leave this topic soon,
it is not really before us, that this question of other linguistic areas is not
really germane to the topic of the Andhra Bill.

-

MR. CHAIRMAN: As other Members spoke about it so you are also
speaking about it.
DR. K. N. KATJU: Please remember, Sir, without speaking, I have been
styled as the sworn enemy, and if I
were to say nothing. I do not know
what will happen, probably I may be
lynched outside. Well, Sir, I will only
request my hon. friends not to be ove --hasty about this matter, and for God's
sake, not to indulge in declamations
about this matter, a matter which is of
vast importance and over which there
is considerable public feeling. And
while we are in the midst of the drcussion, we have got to keep the feelings down rather than rouse them up.
After all the general elections are not
in sight and a casual election here or
there does not really matter. This
Commission will be there within tne
year—I hope even earlier—and we
would have done with it.
SIMI K. S. HEGDE • What about the
Linguistic Commission?
When are
you going to appoint it?
DR. K. N. KATJU: Didn't you heel•?
I said before the close of the year. Today is the 8th of September and we
have got to consider the names. The
Commission has to be an all-rndia one.
a very powerful commission. If I appoint a Karnataka, the Maharashtrians
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may not have confidence in him, if I
appoint a Maharashtrian, tht.
others may not have confiden^e 'n him
and so on.
10 A M.

And thirdly, Sir—and that is
my final observation—I would
beg my hon friends to try to make up
among themselves. Now eves N body
seems to be under some sort of strain.
My friend here says, "Without Bombay, nothing doing". The others say,
"No". After all Maharashtra and
Gujarat, why not they come in some
amicable settlement? Why not discus;
it in a friendly manner over a cup of
tea or whatever you like?
MR. CHAIRMAN: Judiciously.
DR. K. N KATJU Then there iq an
other question I was in Nagpur the
other day and they asked me, "1 ,1 the
event of a new Maharashtra co , n,n -;
up, what about Nagpur? What are
you going to do with Nagpur? We
have built up this city awl we want to
make it rise. If you make Nagpur a
mere divisional headquarters, that
won't do " But I say better discuss all
this with them. They are all Maharashtrians. I know that But they
have not been lasing like that Y
wild find that there will he greater attachment between you and Ahmedabad when you have separated. You
will remember them even more that,
those in Akola or Nagpur or Bh,Indra a
and other places. Similarly when yo
come to Hyderabad
SHRI V K DHAGE: What about Hyderabad?
MR CHAIRMAN: Let us proceed
with the Bill
DR K N KATJU: Yes, Sir, I come
hack to the Bill But before I do
that there is just one observation
which I would like to make ab an Dr
Ambedkar's suggestions. Sir, I have
always found this House a very seiious
House and hon. Members sometnacs do
not do justice to friends who speak
here. I was rather hurt by the ,oir-
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ments that were made on Dr. Ambedkar because he had used the word
"hack". I know probably he sa•cl it
in a humorous way. Now, I know
and probably you all know too that in
a party government, no one can havehis own say in a party discussi'n, he
cannot have it sixteen annas in the
rupee. ft is always a case of give and'
take, a case Of compromise, and we
are always and daily compromising.
It is a matter of daily experience. Noone can say, "I am right and everybody else is wrong " Therefore you
surrender your judgment to the others.
But if it is a question of conscienceand you cannot reconcile yourself with
the view of the majority, then the country expects you to resign. And when
Dr Ambedkar used the word "hack"
he only said, "I was in charge of theBill and though I differed on details,
I just worked at it What is the good'
of getting up and putting me questions
over and over again and saying, here
is this article in the Constitution and
there is that article in the Constitution
and so on? Those are matters of detail"
SHRI P. SUNDARAYYA: He should
have resigned and not been a hack.
DR K N KATJU: And then comeshis other suggestion which is much
no e important and which I would like
to deal with briefly in two or three
minutes, namely the suggestion about
the Governor having some sort of exceptional power for the purpose
of
protecting what he called the minorities. So far as this matter is concerned, I speak with some experience
and some knowledge Hon. Members
would remember that a Governor by
himself is not a despot. No one intended him to be a despot. Either he
has to be responsible to the electorate,
or be responsible to the Ministers, or
he responsible to the Governor-General In the 1935 Act, where these
phrases were first invented—the Governor acting in his discretion, the Governor acting in the discharge of his special responsibilities and so on—I think
there is a special section to say that
wherever a Governor purports to act
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in the discharge of these functions, he
will be subject to the control of the
Governor-General. So whenever the
Governor said that he w as doing something in his discretion, the responsibility for it ultimately was that of the
Governor-General Here, today, what
is the situation? We know that this
Constitution of ours was first drafted
in principles, after the consideration of
numerous committees' reports At that
time, in the first draft which was
agreed to by the Constituent Assembly,
it was said that the Governor should
be an individual elected by all the people of the State on adult franchise

If that had been done, the Governor
would have really a certain influence
and would have been the representative of the people as well, something
like the President of America or the
Governor of one of the States of the
United States of America The Constituent Assembly, in its wisdom, when
it came to draft the Constitution in its
final shave, thought that it would not
work and they said that in place of a
universally elected Governor, the President should nominate the Governor
And today, if Dr Ambedkar's suggestion were to be accepted, the result
would be this, that in each State if
the Governor intervenes for purposes
of protecting the rights of the minorities he will have to consult the President and the responsibility for whatever decision the Governor takes or
announces will be that of the President and the President means the President acting on the advice of his Ministers. The picture that my hon
friend Dr Ambedkar was painting was
as if there was the Governor sitting
there on the spot, listening to everyone
and coming to a decision on his own
That would not have been the case; the
Governor would be there as a representative of the President and the net result would be that, in every State, for
purposes of protecting the rights of
the minorities you would have the
Central Government intervening from
time to time I do not know whether
that would be liked by any part of the
Rouse
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DR K N. KATJU: I am sorry, Sir,
that if the Governor intervenes, you
may take it fr im me that the position
of the Ministry would become impossible. If the Governor finds that the
Ministry is doing something which he
considers to be extremely unjust and
unfair, I think, the best course for
him is to request the President to
relieve him from his office. The
Governor has been described, partly
in a humorous way and partly in a
serious way, as a completely functionless individual, a figurehead, taking part in ceremonies, opening
schools, laying foundation stones and
opening dance recitals and so on and
so forth and, therefore, doing nothing. This, let me tell you from
personal experience, is a completely
misinformed picture If the Governor fulfils two or three conditions
then he wields an enormous moral
authority with the people of the State
and with his own Ministry. What
are those conditions? One condition
would be that he should keep himself entirely in the background; he
should listen to everyone and speak
very little of politics openly Secondly, he should be completely unattached; he should not have the slightest anxiety for either fame or name.
He should not say, "Well, this road
was built because of my suggestion;
that bridge was constructed because
of my suggestion" and so on. He
should completely efface himself and,
thirdly, he should create confidence
in the Ministry that this Governor is
most anxious to fulfil their policies
and to see that they are doing work
well. If he fulfils these two or three
conditions, then I suggest to you, Sir,
that a Governor wields an enormous
moral authority with his Ministry
and the fear and apprehensions which
my hon friend Dr Ambedkar had
in mind would be removed The
Governor can see to it that every
person, every group or organisation
living in the State enjoys what the
Constitution gives him or it and gets
a fair deal. This is what I wanted to
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say on this particular question about
the Governors.
Now, Sir, coming to the Bill, as I
said, very little has been said about
it in the debate. We will travel over
the whole ground. Well, first comes
Bellary. I do not want to repeat
what I said. One thing is noteworthy. So far as I have known,
when Mr. Justice Wanchoo was there,
everybody put forward his case. He
told me that he had brought or, rather
he had trunks full of representations
made to him—I imagine that he left
all of them in Madras. He submitted
his report. Then, there was dispute
about that and people came and said,
"Appoint another judge". Another
judge was appointed. Now, I do not
remember hearing anybody asking
for a plebiscite. It is just an alternative way. They wanted a judge and
the judge came. Now. I am referring to Mr. Justice Misra. He submits a report and in that report, in
one place he says that he had been
receiving deputations and counterdeputations from the Hindustani
speaking population of the Bellary
District and he said that they were
half and half; whether it is 50 : 50, or
whether it is 60 : 40, or whether it is
55 : 45, can only be judged by a plebiscite and there comes the word
"plebiscite". Now, we have got a
great demand for a plebiscite. My
submission is that it is really too late
in the day. There must be some finality to the matter.
PROF. G. RANGA (Madras): Mr.
Chairman, once before, in the other
House, the hon. Minister was reminded of the fact that Mr. Justice
Misra who was sent there made reference to plebiscite in two places
and my hon. friend stood corrected
and yet he comes back again and says
the same thing again. It is extraordinary.

Da. K. N. KATJU: I am always in
the right. That is my misfortune.
PROF. G. RANGA: You are not.
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DR. K. N. KATJU: Now, so far as
that is concerned, the position is there
and we are not going to reverse it.
It cannot be done now.
So far as Kurnool is concerned,
Sir, someone said rather unkindly
that the Andhra Government might
take months and months to summon
the legislature and, therefore, they
may not get an opportunity to decide
this question. Of course, as I said.
the Central Government cannot possibly dictate but, so far as our moral
influence is concerned, we will certainly suggest it to the Andhra Ministry that on this topic they had better consult their legislature as early
as possible. This I ventured to suggest by way of an interruption and
I repeat it so that my Andhra friends.
if they desire, can have an earlier opportunity of considering this question.
Then, I think something was said
about the expenditure over Kurnool.
Now, I imagine that all the Andhra
Members and the Tamilian Members,
probably, will go to Kurnool on the
appointed day, the 1st of October.
According to my information, the expenditure is not a large one. I cannot go into the figures, whether it
would be five lakhs of rupees or two
lakhs of rupees, but I know this
much that the Special Officer, Shri
Chandulal Trivedi, the Governor Designate is taking
SHRI C. G. K. REDDY: On a point
of clarification, Sir, how does the hon.
Minister say that Shri Chandulal Trivedi is the Governor Designate? Has
the President appointed him or does
he propose to appoint him? How
does the Minister have the authority
to designate somebody as Governor
when he has no authority to do so?
DR. K. N. KATJU: I have gathered
this information from the newspapers.
(Interruptions.)
Mn. CHAIRMAN: Order, order.
SHRI RAMA RAO (Madras): Coming events cast their shadows before.
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SHRI C. G. K. REDDY: Does he propose to appoint Governors through
the newspapers or does he get it done
by the President?
Mn. CHAIRMAN: He said, "the
Special Officer appointed
Dc. K. N. KATJU: Sir, today, as I
said, is the 8th of September and I
expect that Shri Chandulal Trivedi
will be appointed by the President
in due course in a formal manner;
but everybody takes him to be the
Governor Designate. The hon. Member
comes from Madras; what is the good
of questioning me?

AN HON. MEMBER: He comes
from Mysore.
DR. K. N. KATJU: Don't put these
hilarious questions.
Now, as I said, the Special Officer
—well, I withdraw the words 'Governor Designate'—is taking exceptional care to keep the expenditure low.
So far as the offices are concerned,
I am very happy to learn that the
Chief Minister of Madras has agreed
that they might remain in Madras for
a little time so that no expenditure
is incurred about accommodation in
Kurnool or elsewhere. So far as the
High Court is concerned, the House
knows that there is no immediate necessity of going anywhere. So, on
the financial side, I may assure Dr.
Kunzru that so long as the question
of capital is not decided—as to where
the capital is going to be located—
the expenditure will be on the minimum level. Then, Sir, remains the
question of Tungabhadra. I think
there was not much vocal demand
that the decision incorporated in the
Bill was not just, or the decision not
a fair one. Some hon. Member said:
Why does not the President take
it over today? He can. If you
would be pleased to read the section
it says that the President can give
directives today about the management of the project and the completion of the project and so on. It is
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only after the project has been completed—it may be two years after—
that the two Governments can, if
they so like, come to an amicable
agreement among themselves. Probably if they ask for our suggestions
or help it will be available. I may
assure the House here that we will
not allow this Tungabhadra Project,
which is intended for the general
benefit of Rayalaseema as well as
some tracts in the Bellary district, to
suffer in any way. We shall see to it
that it is properly managed. We shall
see to it that it is properly run and
controlled and expanded in the proper manner.
So far as the division of assets and
liabilities is concerned, the demand
for the appointment of a Commission
was not very insistent here and I
think hon. Members know how the
scheme has been worked out and I
do not think it necessary to take up
the time of the House further on that.
This practically finishes all the important points and there remains
only the point raised by Dr. Kunzru.
What about the financial implications? He mentioned a figure of Rs.
5 crores for the capital and other
large figures. Now that is a relevant
question and when it is open to any
State to demand help for their development purposes, when you set up a
new State, you have got to do something. Either don't estlblisr any new
State at all or you must give initial
help if a State is established. When
the Province of Orissa was established, I know from my personal knowledge that the Government of India
granted a sum of Rs. 2 crores for the
establishment of a capital at Bhubaneswar.
SHRI P. C. BHANJ DEO (Orissa):
It is one crore and forty lakhs.
DR. K. N. KATJU: All right. It
may have to be increased in some
cases, but in any case some expenditure is inevitable and the Central
Government must take the responsibility. When there is a cry for the
establishment of a new State mor
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particularly on the ground that the
public there want it on geographical
or linguistic grounds and when the
people themselves come forward to
help themselves as best as they could
they must be given some immediate
assistance. How much it is going to
be is a matter for further consideration. If the consequences of establishing a new State will involve an
enormous sum, that will be an argument not for refusing assistance but
for refusing to establish that new
State at all. Although the people of
that State may demand the establishment of a new State at an enormous
cost, other people may say, "Why
should our money go to that part of
the country?". And in that connection, Sir, may I just also ask hon.
Member to remember—because we
represent the whole of India here—
that the Central Government in the
first place has not inexhaustible resources. In the second place most
of the Central income comes from the
Now
existence of private sectors.
we have got a large demand both in
this House and in the other House for
socialisation. I am in favour of socialisation. But then we must remember that in a completely nationalised and socialised State you cannot
have large returns from income-tax.
Returns from income-tax do not come
merely from salaries. They come in
crores from the profits made by the
different mills and the different
banks. Now if there are no mills at
all and no banks at all, and if everything is nationalised, if the air companies are nationalised and the transport is nationalised, well, we don't
have any income at all
SHRI H. D, RAJAH: In that case
everything is yours, and there is no
need for taxes.
MR. CHAIRMAN: We need not
have income-tax as we will have all
the profits, that is the suggestion.
DR. K. N. KATJU: Therefore you
will have it there. Please remember this The profit will come if you
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raise the railway fare. Suppose your
demand is that the third class fare at
the rate of half an anna per mile
should be reduced to two pies and
you reduce it to two pies. What happens? What happened in Calcutta
about the tram fare?

Sam C. G. K. REDDY: May I
through you, Sir, request the hon.
Home Minister to drop this discussion
about socialisation as he evidently
does not seem to know much about
it?
Da. K. N. KATJU: I was trying to
elaborate the point that was made by
Dr. Kunzru that in establishing these
provinces we must consider the factors of responsibility and burden
which will be cast upon the Central
Government. I said tha. was a factor which had got to bu considered
and must not be overlooked and then
in that connection I said that the resources of the Central Government
were not inexhaustible. They have
got their own liabilities. And then
remember that the way in which we
are going will probably affect many
of the current sources of Central revenue.
Now, Sir, I have nothing more to
add. I only want to say once again
that this new State should prosper
and I say again that I do hope that
there will be a stable Government
there and that stable Government
will look after every section of the
community, especially the community to which Dr. Ambedkar referred,
namely, the Scheduled Castes, with
the greatest care, and secondly they
should look after the economic interests of the backward tracts in their
own province. I only pray that this
new State should conduct its affairs
in such a manner that it will prove to
be a model State and should further
this movement for reorganisation of
India on a linguistic basis.
Simi V. K. DHAGE: May I refer
to the hon. Minister one very important point he forgot to answer? I had
raised the point with regard to Hyderabad and I do not know as to what
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are the views of the hon. Minister in
the matter. That was a point which
was referred to by a number of
speakers during the debate here.
DR. K. N. KATJU: Many Members
have raised it and I am certain that
this question will also be considered
by the Boundary Commission.
MR. CHAIRMAN: The question is:
"That the Bill to provide for the
formation of the State of Andhra,
the increasing of the area of the
State of Mysore and the diminishing of the area of the State of
Madras, and for matters connected
therewith, as passed by the House
of the People, be taken into consideration."
The motion was adopted.
MR. CHAIRMAN: We take up
clause by clause consideration of the
Bill. Now we take up clause 2.
/MR. DEPUTY CHAIRMAN in the Chair]
SHRI H. D. RAJAH: What is the
procedure with regard to amendments?
MR. DEPUTY CHAIRMAN: All the
amendments to a particular clause
will be moved first. The clause and
the amendments will be discussed
and each amendment will be put to
vote one by one.
SHRI K. SURYANARAYANA (Madras): Sir, I move:
"That at page 1, line 11, for the
words and figures '1st day of October 1953' the words and figures
`2nd day of October 1953' be substituted."
MR. DEPUTY CHAIRMAN: Clause
2 and the amendment are before the
liouse.
Sim K. SURYANARAYANA: Mr.
Deputy Chairman, Sir, it is a simple
thing. Sir, the other day the hon.
Minister for Home Affairs and States
introducing this Bill in this House re-
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ferred to the inauguration of this
State in a sentimental manner that
fortunately, it happened to be the
birth-day of Lord Srikrishna. So in
that way I am requesting this Government to give a chance to us to
celebrate the Andhra Day also on 2nd
October which is the date of birth of
Mahatrnaji who is the father of the
nation. After all this is a simple
thing and ought to .be accepted by
Government without any hesitation.
So I would appeal to the Government
to accept this amendment of mine tc
clause 2 of the Bill.
SERI T. V. KAMALASWAMY
(Madras): Sir, I want to support the
amendment on the ground of astrology. I know any refernce to astrology will irritate our Prime Minister,
but it is a well known fact that people in Travancore-Cochin and other
Southern States still consult astrologers. Sir, I consulted an astrologer
about this date. Sir, the 1st October
is a sunya masam and the nakshatrant
is tiruvathirai. Considering all this,
the State is bound to be born at an
inauspicious time. Therefore I support his amendment.
Du. K. N. KATJU: Sir, this idea
occurred to us also that it might be
convenient to have it on the 2nd
October which is an auspicious day
in our national calendar. But there
are many difficulties and one which
struck us greatly and as almost insuperable was that of accounting. Today what we have done is, we have
taken six months on one side and six
months on the other side and that is
why we had 1st October. Now if we
make it 2nd October the result
would be a great deal of difficulty
and extreme inconvenience would be
caused from the audit point of view,
from the controlling point of view,
from all other points of view. And
secondly we thought it would be
much more desirable to have it on
the eve of the great day so that it
may be said that the new State was
established on 1st October, a day before the great day. Thirdly, the
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whole of the week would now become sacred I therefore suggest that
if the State is established on the 1st
October that is as good as being
established at the time when Gandhiji's birthday is being celebrated. We
feel that it would now be very inconvenient to put any date -other than
the 1st October.
SHRZ H D RAJAH: May I make

a suggestion w ith regard to this? As
our country's independence was declared in the middle of the night, let
us have a compromise between the
1st and 2nd October and usher the
new State at 12-30 at midnight, as
the Andhras celebrate their marriage
only in the night
DR K N KATJU There will be a
formal opening ceremony—swearingin of the Governor and swearing-in
of the Ministers—and it is too late
now to issue revised orders
MR DEPUTY CHAIRMAN Do you
want me to put it to vote?
Sinn K SURYANARAYANA: I
would like to withdraw after hearing the hon Minister for States
The amendment was by leave
withdrawn
MR DEPUTY CHAIRMAN . The
question is
"That clause 2 stand part of the
Bill"
The motion was adopted.
Clause 2 was added to the Bill
MR DEPUTY CHAIRMAN . The
question is
"That clause 3 stand part of the
Bill "
There ai e amendments
Sulu KISHEN CHAND (Hyderabaa) : Sir. I ao not move my amendment.
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Sna: K. SURYANARAYANA: Sir,
I move.
"That at page 2, lines 9-10, for
the words 'Cuddapah and Chittoor
districts and in the Alur, Adoni
and Rayadrug taluks of Bellary district in the State of Madras' the
words `Cuddapah and Chittoor districts and in the Adorn, Alur,
Rayadrug and Bellary taluks of
Bellary district in the State of
Madras' be substituted "

Ma D E P UT Y CHAIRMAN:
Amendment No 8 is out of order. It
r, outside the scope of this Bill
SHRI P SUNDARAYYA• Sir, I
move
"That at page 2, after line 11, the
following proviso be added, namely.-`Provided that the Government
of India appoints Boundary Commissions, on or within a month
after the appointed day, to redemarcate the boundaries between the States of Mysore and
Andhra, especially the disputed.
ai eas in Adoni, Alur, Rayadrug
and Bellary taluks, the Telugu
and Kanarese majority areas in
the border districts of Anantapur, Chittaldrug, Tumkur, Bangalore and Kolar and the boundary between the States of Andhi a and Madras, the disputed
Telugu or Tamil majority areas
in the districts of Chingleput,
North Arcot, Salem and Chittoor,
the basis for such demarcation
being the language of the majority of the people and the contiguity, taking the village as the
lowest unit for this purpose.' "
SHah ABDUL RAZAK Sir, I move:
"That at page 2, after line 11, the
following proviso be added, nameIv•—
`Provided that the claims of
the predominantly Tamil speaking areas of the Chittoor district
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as may be determined by a Boundary Commission are not prejudiced.
7 71

Saes KISHEN CHAND: Sir, I do
not move my amendment.
SHiu K SURYANARAYANA: Sir,
I move:
"That at page 2, for lines 12 to 16,
the follow ing be substituted, namely: —
' (2) Without prejudice to the
power of the State Government
to alter hereafter the extent,
boundaries and names of the
districts, the said taluks of Alur,
Adorn, Rayadrug and Bellary from
Beilai y District, the taluks of
Dhone and Pattikonda of the present Kurnool district and taluks
of Kalyandurg and Gooti of
Anantapur district shall constitute
a district to be hereafter called
Tungabhadra.' "
MR. DEPUTY CHAIRMAN Amendment No 12 is disallowed
Saar RAJAGOPAL NAIDU (Madras): Sir, I move:
"That at page 2, after line 16,
the following be added, namely:—
`(3) The Central Government
shall appoint a Boundary Commission or Commissions, as soon
as possible after the appointed
day, for the purpose of deciding
all questions about the boundary
to be fixed between the Andhra
State and the residuary State of
Madras and the State of Mysore
whenever a dispute or contention
arises as to the territory to be
included in one State or the other.
In implementing this principle
the villages shall be the units for
the purpose of determining their
areas, which are to be included
in this or that State. The derision of such a Commission or
Commissions shall be given effect
to by the President of India by
an order, which will have operation as if enacted in this
statute.'
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SIMI P. SUNDARAYYA: Sir, 1
move this amendment (No. 9) because there is no mention here in the
Bill how the Boundai y Commission
is going to be appointed and if it is
appointed into what areas it will go
and demarcate, and from the many
speeches made from the Government
side we find that the Government
may not include all the areas that
are in dispute Ix ith regard to the new
Andhra State, the residuary State of
Madras as well as the Mysore State.
So, to make it specific as to the ai eas
to which the Boundary Commission
has to go and investigate and readjust
the boundaries on the basis of language, we are bringing forward this
amendment
Now, taking the question of the Mysore State and the
Andhra State in the Bellary District,
7 taluks have been considered as the
Kanarese-speaking majority areas
and they are being attached to the
Mysore State and three taluks of the
Bellary District considered to beTelugu speaking majority areas are
being attached to the Andhra State.
But even in regard to this Bellary
District itself, Kannada leaders claim
that there are Alur, Adorn
and
Rayadrug taluks which are

pi e-

dominantly Kanarese-speaking and as
such they must be tagged on to
Mysore State Similarly the Andhra
leaders claim that even in Bellary
taluk there are certain predominantly Telugu-speaking villages which
have naturally
to be joined to
Andhra
This especially becomes
necessary in view of the whole of the
Bellary taluk being considered as one
unit by Justice Misra and the Government accepting the Report and handing it over to Mysore. If, on March
25th, the Government, instead of
keeping Bellary Taluk separate, had
made Bellary taluk part of Mysore

along with the six taluks as the
original intention was, three taluks
to Andhra and seven taluks there.
then, the Boundary Commission would
certainly have gone into the readjustment of villages or firkas which are
predominantly Telugu or Kanarese
majority areas Therefoie, it is one
reason why we have mentioned the

disputed areas in the Bellary district
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itself. The Kanarese leaders say that
there are Kannada speaking majority
areas in the Madakasira taluk of
Anantapur. There are such taluks,
they say, in Kurnool also. This is
not correct but there are certainly
Kannada speaking areas like the
Madakasira taluk. Naturally, they
should be added on to the Mysore
State so that it may be a linguistic
unit there. At the same time, just
as Kannada speaking areas in
Madakasira should belong to Mysore
State, similarly, there is Tumkur,
Pavugada Taluk in a predominantly
Telugu-speaking area. When you
are dividing the States on the basis
of language and are going to appoint
a Boundary Commission—may be by
the President's Order—this Boundary
Commission should go into these
Telugu and Kanarese-speaking areas
of both the Mysore State and the
erstwhile Madras or the future
Andhra State and go into this question and settle these questions, so that
there need not be a majority area of
any one language province attached
to the other province. Some portions of the Chittaldrug taluk where
Telugu speaking villages are if they
are contiguous to the new Andhra
State, may also be attached to the
Andhra State.

I come now to Kolar. Even according to the 1931 census—the census
figures for 1951 are not yet available
to us—except one, all the other taluks
are predominantly Telugu-speaking
areas. Just as the Kanarese-speaking areas of Bellary district have
been attached to the Mysore State,
similarly, the Telugu-speaking taluks
and areas in Kolar and other districts
of Mysore should also be attached to
the Andhra State. Here, I would
certainly bring to the notice of
Government the urgent necessity of
taking it up with the Boundary Commission itself and doing it, because
when you are adjusting the boundaries, you need not wait for the socalled high-power Commission. From
the way in which the Home Minister
replied, the Commission may take
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two years, or even longer, to report,
or we may not get the report at all.
He was advising us to be patient and
was saying that we were waiting for
centuries and that we could wait for
some time more, in the artificial
State created by the Britishers.
Since the question of Mysore and
Andhra State boundaries had come
up as part of the Bill itself, this
Boundary Commission which we are
going to appoint should go into the
details with regard to the predominantly majority areas and decide the
question of Kolar also; because in
Kolar district, though it is predominantly Telugu-speaking, it is unfortunate that the Congress Government—I am not going to criticise the
old Bititish Imperialist Government
and their stooge the Maharaja of
Mysore—but the Congress Ministries
themselves have not taken any steps
though they were there for the last 6
or 7 years. They have not even
opened elementary primary schools
in the predominantly Telugu areas,
so much so that the vast majority of
people speaking Telugu in their
homes, have to learn the Kanarese
language in the schools. The result
is that the Telugu-speaking people are
put to a great deal of difficulty.
I
shall cite one instance.
There is a
girl, five or six years old.
In her
home she speaks Telugu, and she
knows that the Telugu word for cat
is "pilly". From the time of her
birth, she used to call the cat only
"pilly". She was put to school, where
Kanarese was being taught. The
master was showing a wall-map containing the pictures of cats and dogs
and began to teach her the Kanarese
word for a cat was "bekku". The
girl argued that it was only a "pilly"
and not a "bekku". The teacher was
insisting that it was only a "bekku"
and not a "pilly". Ultimately she
came home and said to her father, "I
am not going to this school hereafter
because the teacher does not know the
word for a cat and he called it `bekku'.
What is the point of my reading
under a man who does not know what
a 'pilly' is." Please look at the way
in which, under the enlightened rule
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of the Congress, the predominantly
Telugu-speaking areas in Kolar are
being dealt with; and it is this that
makes the mutual relations of the
people speaking various languages,
intolerable instead of this being
harmonious, and more and more
estranged. That is the reason why
we say that the predominantly
Telugu-speaking taluks of Kolar
should be demarcated and added to
the Andhra State.

Saar T. S. PATTABIRAMAN (Madras): What about Kolar town?
SIMI': P. SUNDAY/A YYA: I^
the
Kolar town and Kolar Gold Fields,
the labour is Tamil labour, but around
the whole town, up to 30 or 40 miles,
the predominant area is Teluguspeaking. If that fact is accepted,
then our party and every democratic
party must understand that this contiguous area must be considered and
not pockets. Just because the labour
in Kolar town speaks Tamil, that
cannot be taken away unless the huge
portions of the Telugu-speaking area
are also attached to the State of
Tamilnad. The pocket cannot be
separated from the main area. This
is according to the census figures. In
such cases where there is a good
number of people speaking a language
other than the regional language in a
particular area, as in the Kolar town,
education shall be in the mother
tongue of that people and every other
facility should be given in the courts
as well as in the schools. Sir, that
is the reason why I said 'Kolar'
should be attached to the Andhra
State. Shri Govinda Reddy, in the

general debate, said that the Kolar

people were not anxious to go to the
Andhra area. Sir, recently we had
something to do with Kolar. There
was a Kisan Sabha Conference where
people demanded that Kolar district
should be attached to the Andhra
State. It is true that some of the
landlords of the Kolar district and
some of the ministerialists having
vested interests in Minister's etc., do
not want to go to the Andhra State.
' That is true.
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Smu GOVINDA REDDY (Mysore):
In any case, does the hon. Member
agree that the wishes of the people
are to be ascertained?
Sum P. SUNDARAYYA: Certainly.
That is exactly what we want.
If
the Government comes out with a
declaration that whenever a linguistic State or a linguistic boundary is
to be formed, even though it may be
a predominantly Telugu area, it
should be formed only after a plebiscite is held, then let them extend the
principle to all areas. Then we
have got to apply it to the question
of Bellary as well as the other
districts also
Snuff K. S. HEGDE: What is your
suggestion?
Simi P. SUNDARAYYA: My suggestion is that there need not be any
plOpiscite, but it should be decided
on the basis of language majority as
ascertained by census.
SHRI K. S. HEGDE: Would you
apply it to Bellary also?
Sam P. SUNDARAYYA: Of course,
provided the population is predominantly Telugu speaking. Sir, that is
why I say that Kolar should be immediately brought in. If that is not done,
then it will be creating further
disruption, for which again the
Congress Government and the
Congress Party shall be held
responsible and then it will be
no use the hon. Home Minister coming
and saying thThe Members on the
opposite benches always try to disrupt, as if they alone stand for unity.
In fact it is they who are standing
for disruption by creating these
Pockets. As far as the Madras and
Andhra States are concerned. I have
mentioned the disputed areas or the
disputed districts in which boundary
adjustment has to be made on the
basis of language, i.e. Chingleput,
North Arcot, Salem and Chittoor.
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Sir, it is a well known fact that in
the ChIngleput district there are some
1.. illages especially in Penuni and
Tiruvellore taluks adjacent to the
Andhra State where the Teluguspeaking people predominate, and
as such it is natural, that those
villages should go to the Andhra
State Similarly in North Arcot,
from which our hon friend Mr
Rajagopal Naidu also hails there are
some Telugu-speaking villages NI, Inch
are adjacent to the Andhra State,
and as such they also hat., e to come
in In fact Shit Rajagopal Naidu
has said that there are about 70
villages in this district which have a
predominantly Telugu-speaking population Similarly there is the
question of Salem distuct also In
Hosur and Krishnagoi taluks there
are some tillages with a predominantly Telugu-speaking population

SHRI T S PATTABIRAMAN Can
you gn e us figures?
SHRI P SUNDARAYYA I have
got the 1931 census figures They
are given taluk-wise and not villagewise
In Hosur the total population
is 2 70 687 out of which Telugu is
1 12 839 Tamilian 67 474 Kanarese
71 880
SHRI T S PATTABIRAMAN So
there is nobody in majority
SHRI P SUNDARAYYA That is
exactly so It is the job of this
Boundary Commission to go into
these questions and find out as to
which ate the predominantly Telugu
speaking areas in the Hosur taluk
and that it they are contiguous they

should be attached to the Andhra
State It should also find out as to
which ate the predominantly Tamilspeaking al cas so that they may be
left in the residuary State Find (- 1 t
Kanarese speaking area and attach it

to Mysore State Everything should
be decided once and for all and nothing should be left pending which is
likely to he a source of controversy
or a -out ce of dispute and disruption
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Su. I now some to (Anti° 1 Sums_
of the 'I amil an leaches s i is i t 1
there are so\ taluks
AN HON MEMBER Eight

Soot P SUNDARAY1 A Some , v
si \ and some say eight
Mat I
SARI ABDUL RAZAK
know according to the hon Me ii i
how main taluks in the C,hittoor d tract deserve to be included in the a
siclualy Madras Stater
I am only
SHOT P SUNDARAYYA
mentioning the areas I hit c pt tposely at oided mentioning talaks 1 I
do not want that kind of controveis -3
to be raised on the floor of this House
between Tamilians Kann adigas and
Andhras There are enough Mcmbei s
here from the North and especially
our Home Minister—who vi ould ti i, to
take advantage of any sm .11 (Intel ence
amongst us and that would be ck ti
mental to the formation of linguisi i
provinces We have therefore not
mentioned any taluks of ant tirkas
even My contention is that if there
are any disputed areas, they should he
gone into by the Boundary Commission
and a decision taken Sir that is why
I mentioned Chittoor Now I would
like to give the figures of population
in the Chittoor district In Chittoor
taluk the total population is 3 40 717
out of which Tamilians are 81 718 and
Telugus 2 35 905—Kanarese nil In
Chandiagin out of a total population
of 1 65 198 the Tamilian number is
19 022 and the Telugu 1 30 770 In
Puttur out of a total population of
2 30 088 75 009 is Tamilian and 1 50,126
Telugu In Tiruttani out of 2 32 941,
1 13 776 is Tamilian and 1,09,284 is
Telugu and in Palamanew out of a
total population of 1 69 739 12 988 is
Tam -than and 1,36 763 Telugu These

figures I have given just to tell
to my Tamil friends not to make
fantastic demands so that it can be
taken advantage of by people who are
interested not in the formation of
linguistic provinces but in putting one
against the other Whichever areas
spe ik Tamil will go to Tamil Nad and
whichever areas speak Telugu will go
I
to Andhra This is the principle
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xi,ant the Go' ernment to lay down this
principle very categorically which has
not been done in the case of the Misra
Report Unless they do it again and
again there wil' be trouble The Misra
Report takes the whole of Bellary
Taluk as one unit The taluk may
hate a partici] tar majority but what
about the sma I villages which speak
a different lan e aage 7 It is the villages
-that should be the basis of the division
That is the reason IA hy I say that
ernment should give directions to
the Boundary Commission that the
dnision shall be governed by the
majority of the people in each village
and in this connection the contiguity
of the village should be taken into
account Some may ask that there
may be some criss-cross tillages, one
illage being Telugu and the village
next to that lc i Tamil cr Kanatc.3 -,
and so you cannot decide village by
illage My point is in that case
the whole cuss-cr oss area should
be taken and it should be seen
which language is pr edommantly
spoken I want the Congress
_Ministry to accept this principle and
announce that the Boundary Commission will demarcate not only the
existing district of the Madras State
on this basis but also the border
Telugu-speaking areas of Mysore State
It is for this reason that I have tabled
my amendment and I hope that the
Government will accept it, if it does
not want to create more distrust and
more bitterness
SPIRE RAJAGOPAL NAIDU My
amendment, No 13, is more or less on
the same lines as the amendment
moved by Mr. Pattabirarnan which is
on page 4 and is also more or less
similar to amendment No 9 moved by
Mr Sundarayya There is one clerical
mistake in the amendment which I
have tabled In the very last line of
the amendment the word should be
`statute' and not 'State' There has
been a lot said about the appointment
of the Boundary Commission in the
first reading of the Bill and we also
heard and read a lot about the appointment of this Boundary Commission
when the Bill was debated for nearly

SEP 1953 ]

Btu

1953

15(0

10 or 15 days in both Houses of the
Madras Legislature The Madras
Legislature had passed resolutions by
a majority—if I remember aright
probably unanimously—for the inclusion of a provision in the Bill itself for
the appointment of the Boundary Commission, and I do not know why, in
spite of that recommendation—I do
not know about Mysore because I had
not read the proceedings there—at any
rate of the Madras Legislature, the
Cent' al Got ernment has not
1 1 A M.
seen fit to do it The controversy that is going on there about
which village which firka or t Inch
think or which district should go to
tt hich State has been there ever since
December 1952 when the Central
Government had announced that an
Andhra State would be formed with
the undisputed Telugu areas Which is
a Telugu area and which is not a
Telugu area which is a Tamil area
and which is a Kannada area, these
are matters of great dispute, and only
the people like me who are living in
the border areas will know the amount
of heat and the amount of bitterness
that is there which was never there
before for centuries We would very
much hate desired that an announcement had been made on the floor of
this House by the hon the Home
Minister that no Boundary Commission
would be appointed and that the existing distr cts of Chittoor and onwards
towards the north would be Andhra
and south of Chittoor would be the
residuary Madras State But an
announcement having been made by
the Home Minister that a Boundary
Commission will be appointed, the
whole trouble has started Sir, it may
be said that there are a number of
Tamils living in the border districts
like Chittoor and there are a number
of Telugus in other border districts
like Chingleput and North Arcot and
Salem I had already indicated briefly
in my short speech on the first reading that the present two districts of
North Arcot and Chittoor had been
constituted only for efficient administration in the year 1911 Some taluks
from Cuddappah district and some
taluks from North Arcot were taken
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and the small district of Chittoor was
constituted in 1911 and only matters
concerning revenue were dealt with by
that district. For purposes of judicial
administration till the year 1919, there
was only one judiciary, both civil and
criminal, for the two districts of Chittoor and North Arcot functioning at
Chittoor. A District and Sessions Court
was constituted with headquarters at
Vellore for the district of North Arcot
only in that year. Till then, there was
only one District and Sessions Court
for both the districts of North Arcot
and Chittoor. Though I am not a
student of history, I have studied the
history of North Arcot and Chittoor
from the days of Hyder Ali and Tippu
Sultan, but I am not here to tax the
House with the history of these two
districts from the good old days. At any
rate. if we study the history of this
historic district of North Arcot at least
from the year 1860, we will find that;
I will quote an extract from the Manual
of the North Arcot District compiled
by Arthur F. Cox, M.C.S., Assistant
Collector and Magistrate, North Arcot
District, in the year 1881:
"Tamil and Telugu are spoken in
about equal proportions, the former
being the vernacular of the southern
and the latter of the northern taluks,
but both are known to the better
educated all over the district. The
Polar may be roughly given as the
boundary which separates the two
tongues, though the frontier line of
Tamil has passed somewhat to the
north of the River and seems extending still further northwards.
There is as might be expected, no
defined line of separation. Tamil
villages are scattered among those
of Telugu people and those of the
latter among the Tamilians. Often
in the same villages Telugu and
Tamil castes live side by side, and
in such cases it is usually found that
the higher classes speak Telugu and
the lower Tamil."
Sir, if this is taken as the consideration, then of course a good portion of
North Arcot district would go to Andhra. But from 1911 several changes
had taken place with regard to the
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language in the North Arcot district.
Telugu, which was the district language prior to the formation of the
Chittoor district had disappeared completely. Because Vellore became the
headquarters of the district, Tamil had'
become the official language of the
district. So much so, the Telugus have
become converts to Tamil. As a result
of it today people don't desire to go to
Andhra for two reasons—one is that
they are so much associated and had
become mixed up with their Tamil
brethren that they don't feel any necessity of going to the:r State which will
have their own language but all the
more they feel that they should rematrx
with the residuary State for the simple•
reason that North Arcot is only 80'
miles from Madras city which is the
capital of Madras State. I feel that if
a Boundary Commission is to be
appointed, it has to be appointed as
early as possible because this agitation:
which has been there from 1952. subsided only when it was announced on
the floor of the other House that a,
Boundary Commission would be appointed to go into the question to find'
out where, in which area, in which,
firka and in which village the particular language is largely spoken. It
was only then that this agitation had
died down. But I don't understand why
an announcement as in the case of
Bellary has not been made with regard
to the disputed areas in both North
Arcot and Chittoor and Chingleput and
Salem districts. If the Boundary Cornmission comes once again there will beagitation, and then there will be stoppage of trains, looting, etc. I can just
imagine what will be the state of affairs
in the border areas when the Boundary
Commission comes. So my suggestion
would be that instead of a plebiscite or some such thing or even an election,we should take the 1951 census as the
basis and also contiguous villages as
the basis to arrive at the conclusion
as to whether a particular firka or
village should remain with the Andhra
State, or the residuary State of Madras
or with Mysore. I suggest this only for
the purpose of avoiding heat and bitterness among the people living in the
border areas. Nobody says that the
1951 census is incorrect. There was nop
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agitation in the border areas, at that
time. So we have to take it for
granted that the 1951 census is more
or less correct and if that is taken into
account, that will clearly show in
which village or in which firka a
particular language is largely spoken,
and if that forms a contiguous area,
it will certainly go to either Andhra
or the residuary State of Madras. That
is why I have said in my amendment
that "In implementing this principle
the villages shall be the units for the
purpose of determining their areas,
which are to be included in this or
that State."
Then in this Bill no provision has
been made for the appointment of a
Boundary Commission. Mere assurance on the part of the hon. Home
Minister on the floor of this House
would not be sufficient in my opinion.
So I have suggested that: "The
decision of such a Commission or Commissions shall be given effect to by
the President of India by an order,
which will -have operation as if enacted
in this statute."
Saar K. S. HEGDE: How can you
do that? Should we not follow articles
2 and 3 of the Constitution Act?
SHRI RAJAGOPAL NAIDU: These
two articles deal with the creation of
a new State or taking over of one area
from the other and forming a State.
My purpose in introducing this sentence in this amendment is only this
that it shall be given effect to by the
President of India by an Order. Only
for this limited purpose of appointment
of a Boundary Commission it will have
the effect of an Order and shall have
operation as if enacted in this statute,
viz., this Andhra Bill. I don't want
to take up more time of the House
but I would only suggest that instead
of taking a plebiscite or election, the
1951 census be taken as the basis and
to take contiguous village as the basis
when the Boundary Commission comes;
otherwise there will be no end to this
bitterness or agitation in the border
areas.
Sim ABDUL RAZAK: Sir, I beg to
move my amendment.
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Ma. DEPUTY CHAIRMAN: You
have already moved it.
SHRI ABDUL RAZAK: My amendment is very vital in that it seeks to
respect the wishes of the Madras Legislature taking both the Houses together.
In the list of amendments, resolutions
or suggestions which were discussed
by the Madras Legislative Assembly
and declared to be carried or lost and
circulated to hon. Members, at page 3
we find the resolution standing in the
name of Shri K. Vinayakam reading
as follows:
"That this House recommends that
a Boundary Commission be appointed to examine the claims of the
Tamilians in the Chittoor District
and that the decision of such Commission be given effect to before the
31st December 1953."
This was moved oir 18th July 1958=
and was carried. Then again at page
2 in the list of amendments, resolutions or suggestions which were carried or lost in the Madras Legislative
Council, there is a resolution standing in the name of Shri T. Purshotama
Mudaliar which reads:
"This Council recommends that,
as soon as may be, the Government
of India shall take necessary steps
to appoint a Boundary Commission
or Commissions for the purpose of
settling disputes that have arisen in
certain border areas."
This was moved on 23rd July 1953
and was carried.
Sir, from time immemorial, predominantly Tamil-speaking areas in
the Chittoor district have been desiring to form part of the greater Tamil
Nad but unfortunately in this Andhra
Bill the justice that has been done to
even the greater part of the Bellary
district is denied to the Chittoor
district. As a result of this there was
considerable agitation in the Chittoor
district and even a Satyagraha led by
Shri Gramani took place and that
Satyagraha was called off on the
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assurance of the hon. Prime Minister
that a Boundary Commission would be
very soon appointed to go into the
Therefore there is conquestion.
siderable reason to believe that the
vast number of people living in the
predominantly Tamil areas in the
Chittoor district are desirous of forming part of the residuary Madras State.
Even Justice Wanchoo has admitted in
his report that there are disputes in
the Chittoor district and that a solution
should be found either by way of
appointing a Commission to go into it
or by resorting to divide the district
firka-wise, following the census figures
of 1951. According to the demand voiced by the Tamils living in this district,
only the Taluks of Vayalpad and
Madanapalle in the Chittoor should go
to the Andhra State and the rest of
the district should remain with the
residuary Madras State. This is very
clearly seen in the resolution tabled
by Shri Gajapathy Nayagar in the
Council on
Legislative
Madras
23rd July 1953. It reads as follows:
"That in line 6 of sub-clause 1 of
clause 3, for the words `Chittoor
District' substitute the words
'Vayalpad and Madanapalle taluks
of Chittoor District'."
Unfortunately this resolution was lost.
But this resolution measures the extent
and intensity of the predominantly
Tamil-speaking areas in the Chittoor
District. Therefore there is great need
for the appointment of a Boundary
Commission to go into this question
and find a proper solution. In this
connection not only the Prime
Minister has assured that a Boundary
Commission would be appointed, but
the hon. Home Minister also has
certain principles on it. Yesterday,
the hon. the Home Minister was
good enough to ask me to quote
him in extenso and I am glad to
inform him that it is now my privilege
to do so. I will quote him extensively,
particularly his observations made in
the other House in the matter of the
appointment of the Boundary Commission. In his speech when he moved
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for consideration of this Bill in the
other House he said:
"The Government is committed
and a clear statement has been made
that by the President's executive
order we propose to appoint a Boundary Commission for a very limited
purpose. There are 11 districts;
some of these are now on the border
or dividing line between the State
of residuary Madras and the new
Andhradesh. It was quite possible
both ways. We might have
said, here is a District which
has got certain administrative
200
boundaries
for
the
last
years. Don't interfere with them.
The other view was that there may
be marginal adjustments for the
purpose of straightening the boundary line."

I would like you. Sir, to mark

the

words—"for the purpose of straightening the boundary line".
"Five villages this side or five
villages that side may 'be exchanged
and for that limited purpose
only we propose with the concurrence—I will not say concurrence—
with the co-operation of all, to set
up a Boundary Commission. If
that Boundary Commission suggests
minor alterations of the description
I have indicated, then the result
would be that even for the purpose
of shifting one village from this side
or vice versa, we shall have to
undertake Parliamentary
legisla-

tion."
And then he goes on to say,
"So far as this Bill is concerned.
I say that we should limit ourselves
to the kind of Boundary Commission
which the Government contemplates
and that can be done effectively and
expeditiously by an Executive
Order."
This is the view that the Home Minister has expounded in the other House.
According to this statement, he could
be interpreted to have suggested that
the Boundary Commission would be
appointed only for the limited purpose
of straightening the boundary line
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between the Andhra State and the
residuary Madras State. If that is the
intention of the Home Minister, I am
afraid it would work great hardship
on the predominantly Tamil areas in
Chittoor District. It is feared that this
would lead to the perpetual subjection
of the Tamils to political oppression.
Even accepting this view, I doubt very
much whether this straightening of the
boundary line can be done by means
of an Executive Order under clause 69
of the Bill. This clause reads as
follows •
"If any difficulty arises in giving
effect to the provisions of this Act,
the President may by order do anything no Anconsistent with such provision?Wears to him to be necessary or expedient for the purpose of
removing the difficulty."
SHRI K. S. HEGDE: This applies
only to small matters, not to fundamental matters like the changing of
areas.
SHRI ABDUL RAZAK: I am just
quoting what the hon. Minister said.
He has said that if any difficulty arises
in giving effect to the proposals, the
President has power to do anything for
the purpose of removing the difficulty.
And in explaining the implications of
this clause, the Home Minister described it at great length. He said, "There is
a sort of an omnibus section which
gives powers to the President to pass
the necessary orders for removing inequities and things of that description.
If in the working out of the different
provisions of the Act, in the division
of assets and liabilities, attention is
drawn and a case is made out that the
new State has been very hardly dealt
with, I am certain that the President
will intervene and will probably with
the willing co-operation of both the
States set matters right."

On the basis of this interpretation
given by the hon. the Home Minister,
it does not stand to reason how the
predominantly Tamil-speaking areas in
the Chittoor District could be thrown
back to the residuary Madras State once
the area becomes part of the Andhra
State.
75 C.S.D.
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SHRI K. L. NARASIMHAM (Madras):
May I know which are these predominantly Tamil-speaking areas?
SHRI ABDUL RAZAK : The hon.
Member may ask his Leader It is on
his advice that I have been more
cautious and instead of claiming all the
6 taluks claimed by the Tamils, I am
asking only for the predominantly
Tamil areas of Chittoor.

So it is not clear to me how, in the
light of this explanation given by
the Home Minister, this predominantly
Tamil area in Chittoor can be taken
back into the residuary Madras State,
except by a resort to article 3 of the
Constitution, which means by resorting
to Parliamentary legislation under that
article.
Therefore, unless a difficulty arises

in these clauses, it would not be right
for the President to transfer these predominantly Tamil areas in Chittoor
District by means of an executive order.
Sir, my amendment if incorporated
would prevent that difficulty so that it
would be easy for the Government to
implement the award of the Boundary
Commission yet to be appointed by
means of an executive order.
With these words, Sir, I now commend my amendment for the acceptance of the Council.
SHRI C. G. K. REDDY: Before he
sits down, I should like to ask for some
clarification. He said that unfortunately the resolution moved in the
Madras Council was defeated, whereby
he probably supports that resolution
which says that except for the two
taluks of Madanapalle and Vayalpad
in the Chittoor District the rest should
form part of the residuary State, and
in the same breath he also said that
the 1951 census should form the basis
for the readjustment. I am sure the
House would be very much interested
to know whether he has studied the
1951 census and, if so, does he support
that resolution on that basis?
SHRI ABDUL RAZAK:
My hon.
friend is mistaken. I was quoting Mr.
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f There is one thing more. Our friends
[Shri Abdul Razak.]
from Mysore are saying that the people
Justice Wanchoo's recommendation that
either by the appointment of a Bounof Mysore, even one village, are not
dary Commission or by deciding
coming forward to join Andhra. I
arbitrarily the predominantly Tamil
have mentioned about this yesterday
areas in Chittoor District according to
also; the two Members who were elected
the 1951 census this border dispute
from the Andhra area came forward
should be decided.
with two amendments in the Mysore
Assembly on the 25th July of this year
Simi C. G. K. DEDDY: Surely you
to give Telugu-speaking areas to Anhave studied these census figures.
dhra State while the so-called Kannada
area is ceded to Mysore State.
SHRI ABDUL RAZAK : I was simply
When this question arose there, the
quoting the report.
Mysore Government said that they
were not responsible and that the
MR. DEPUTY CHAIRMAN: Have
Central Government had asked them
you got to add anything more, Mr.
to take on Bellary. When the Andhra
Suryanarayana? Please be brief.
State is going to be formed on a linguistic
basis—the Prime Minister
SHRI K. SURYANARAYANA: Mr.
announced the appointment of Mr.
Deputy Chairman, while moving my
Justice Wanchoo to go into the question
amendment to clause 3, I want to ask
of formation of a State consisting of
Government, when there is no question
the Telugu-speaking areas of Madras—.
of the formation of linguistic States for
and when Telugu-speaking areas are
the present, to clarify why they have
added on to Mysore, we are in doubt
added the so-called Kannada speakand feel that the Government is not
ing area to Mysore, separated from
impartially treating the Andhras whenAndhra. At first Justice Wanchoo
ever the question of the Andhras is
was appointed to consider the
raised either in the Centre or elseformation of Andhra and Mr.
where.
Justice Wanchoo has made certain
suggestions in his report chief
amongst which is that the whole
of Bellary District should be included in
the Andhra State and, if that is not
possible, then in the Mysore State.
But Mr. Justice Wanchoo said that the
question was complicated by the fact
that the head-works of the Tungabhadra
were situated in a place called Hospet
which was in the predominantly
Kanarese-speaking area. The new
State is vitally interested in the Project
and it was urged that the whole of the
District of Bellary should be included
in the new State till such time as a
Karnataka State was formed. It was
not accepted by Government. Yesterday while speaking in the general
debate, I had asked the Government
to clarify these doubts, but our Minister for Home and States has not dealt
with them. I want a categorical and
straight reply to this, as to why they
did not accept Mr. Justice Wanchoo's
report about Bellary and why they
added it to Mysore without consulting
the Madras Govertnnent.

So, I want to request the Government
to clarify these important question3
as regards the Bellary District.
I want to move these amendments.
SHRI GOVINDA DEDDY: Sir. I
oppose all these amendments.
SHRI RAJAGOPAL NAIDU: Do you
oppose the appointment of a Boundary Commission?
SHRI GOVINDA REDDY: No, but
this Boundary Commission has got
strings and qualifications and, therefore, as the amendments
are
today, I have to oppose them.
Excepting Mr. Rajagopal Naidu's,
the other amendments raise
a
fundamental question, Sir, the question
of reopening the demarcation of the
boundary of the areas which now,
according to the Bill, are included in
the Andhra State and in the residuary
State of Madras, and two of the amendments at least go to open up the
question of demarcating the areas in
Mysore State also.
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Mr. Rajagopal Naidu, while explaining his amendment, has stated what
the question of re-opening the demarcation of areas means When we peruse
both the reports of Mr. Justice
Wanchoo and Mr. Justice Misra,
so much of what we desire to
know comes to light in this
regard, that is, the people are
very keenly divided on these questions.
Regular parties are formed and bickerings go on and such bitterness as nobody in this House or anywhere would
like in the country to prevail is generated. Sir, if there is a Kannadiga in
Bellary, he refuses to sit in a bus run
by a Telugu man and a Telugu man refuses to sit in a bus run by a Kannadiga; Kannadigas' buses are set on fire
and Telugu buses are set on fire.
Simi B. V. KAKKILAYA (Madras):
What is the `Kannadiga bus' and
`Telugu bus'?
SHRI RAMA RAO (Madras): Andhras are manufacturing buses nowadays!
SHRI GOVINDA REDDY: If an
Andhra runs a bus, he runs the risk
of losing the bus and he has already
run the risk of losing passengers.
SHRI H. D. RAJAH: The result is that
both the buses are set on fire.

SHRI GOVINDA REDDY: So, the
bitterness is spreading affecting their
day to day life and it is bound to affect
their lives for a long time to come.
This fact must be realised. The question of demarcation also is not quite
easy. Mr. Sundarayya proposes the redemarcation of the Telugu-speaking and
Kanarese-speaking areas in Mysore,
and the Tamil or Telugl• -speaking
areas in the districts of Ch ngleput,
North Arcot, Salem and Chittoor.
Let us take for instance the question
of separating the Tamil and Teluguspeaking areas from the Kanarese
speaking areas in Mysore. How
can a Boundary Commission go into
the question of ascertaining the wishes
of the individuals. It is a very
difficult question to go to village after
village and ascertain the wishes of the
(Interruption.)
people
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Of course the census figures are
there. But would you agree to go by
the census figures?
Now, Sir, if you take simply the
figures of language into consideration,
then are you not going to ascertain the
wishes of the people at all? Supposing,
Sir, Kolar is now determined to be a
Telugu-speaking area
SHRI H. D. RAJAH: You mean
`Kolar town'?

SHRI GOVINDA REDDY: No, district.
Now, admittedly it is a Telugu-speaking
area. Because it is a Telugu-speaking
area, can the Boundary Commission
list it among Andhra districts simply
on that ground? Are not the wishes
of the people of that area to be ascertained? Well, Sir, when you go to
ascertain the wishes of the people there
will be so many complications and there
will be so many camps into which the
people would get themselves divided.
It is not a desirable thing to do and
it won't be successful in spite of a huge
sum spent on that process. It is not
possible for any Boundary Commission
to do this and to demarcate the areas.
There are bi-lingual areas, and to these
areas interested politicians like the hon.
mover of the amendment would go and
canvass for opinion. It is difficult to
find out what opinion it is. It all
means regular warfare, lingual warfare,
which is not in the interest either to
the residuary Madras State or Mysore
Or any new area that is going to
be formed.
Now I refer to Mr. Sundarayya's
observations regarding the Telugus in
Mysore, particularly because that point
was raised by many other hon. Members also. It is no doubt, Sir, true that
we are suffering from a handicap particularly from the point of view of
language. Telugu schools did not exist
in the Telugu-speaking areas. That
was not because the Kannadigas or the
rest of the people did not like that the
Telugus should not develop their own
mother-tongue. It was because the
Telugus somehow came to be reconciled with the Kannadigas that they
did not pursue their demand for
Telugu schools. For example I am a
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Telugu-speaking man living in that
area. We have passed resolutions in
conferences in this regard. I myself
have been instrumental in passing
resolutions demanding the establishment of Telugu schools. We passed
the resolution and we stopped at that.
We did not pursue it any further and
we did not insist upon the Government to establish Telugu schools because we were perfectly satisfied with
the arrangement made for us.
SHRI

C. G. K. REDDY : Question.

SHRI GOVINDA REDDY: Then Shri
Sundarayya cited the case of a child
that was not able to understand or
speak both the languages. That sort
of difficulty does not arise at all. I
may just tell the House that children
are wiser than we are in these border
areas and they pick up the other
language much more easily than we do
and it surprises the parents when they
find their child conversing freely with
a child speaking the regional language.
They pick it up more easily because
they are freely mixing and conversing
with the children speaking the other
language. So there is no question of
going out of Mysore because of the
handicap in the way of the development of the Telugu language. In fact
if we ascertain the wishes of the Teluguspeaking people living in Kolar and
the other Telugu-speaking people in.
Chittaldrug and Tumkur districts they
would prefer to stay in Mysore. That
is because we have come to develop
a cosmopolitan outlook. That is because Mysore has developed a broad
outlook. Mysore is prepared to take
in anybody who comes in. If tomorrow
the Andhras should squeeze out some
Tamilians or the Tamilians should
squeeze out some Andhras, in that
case I am sure Mysore will come forward with open arms to welcome them
to Mysore. It is not something peculiar
with Mysore only recently. Mysore
not only now but for hundreds of years
has been the home and asylum for all
people who are persecuted on religious
or on communal grounds. So let not
the hon. movers of these amendments
imagine that the Telugu-speaking people
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in Mysore are anxious to go out of
Mysore. Certainly, Sir, they are not
anxious to join their parlour. We are
not prepared to go into Andhra as it
is constituted today. If they can lay
claim to us they must certainly show
The Rayalaseema
their bona fides.
people just have got their doubts about
the Northern Circars or the coastal
districts dealing fairly by them. First
of all do justice to them. When there
is this doubt and difficulty within
Andhra itself they can very well
imagine how much more it should be
in the case of people who are not now
in Andhra, so that as things are today
no Mysorean will be willing to go to
Andhra even if he should be Teluguspeaking.
Then, Sir, Mr. Sundarayya Ieferred
to one amendment suggested by two
of the hon. Members of the Mysore
Assembly. I am aware of the real
fact, Sir, that none of hon. Members
of the Mysore Assembly is prepared
to leave Mysore and go to Andhra. I
do not know why they send in amendments. I know their mind. They will
certainly not leave their property in
Mysore and emigrate to Andhra.
MR. DEPUTY CHAIRMAN: If they
will not go to Andhra, what will
happen to the two amendments tabled
by them here? (Laughter.)
SHRI
GOVINDA REDDY: Those
amendments will be defeated.

So, Sir, if the Andhras have got
any territorial ambitions, to grab some
fertile portions of Mysore, particularly
where the gold mines are situated, they
may once for all give up this idea.
Kolar district would never go to
Andhra
I may again repeat that whatever
the Boundary Commission is asked to
work upon in demarcating the areas,
they should not list the areas in any
new State on the ground only that
they speak the language of that State
without ascertaining the wishes of the
people of those areas. Simply on the
ground that section of the State speak
a language which is not the major
language spoken in that State they
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he always takes delight in saying that
should not be uprooted from where
he is talking on behalf of the people
they are unless they themselves choose
and that people must give their
to do so.
verdict. Ample opportunity will be
given to the people to express their
Sim T. S. PATTABIRAMAN: The
wishes and the option will be entirely
amendments which have been moved
theirs. So, I oppose the amendment
to this clause of the Bill are of two
of Mr. Sundarayya.
categories. One is that of the hon.
The other amendment would have
Mr. Sundarayya. He raises so many
been good but for the declaration that
controversial issues that I straightway
has been made by the Home Minister
oppose them. Further, Sir, he says
during his speech. The fact that the
that the language of the majority of
boundaries are going to be settled by
the people and the contiguity, taking
the establishment of a Boundary Comthe village as the lowest unit, should
mission has been made amply clear by
be taken into consideration when bounthe speech of the hon. Minister and
daries are fixed. I am entirely
so the amendments that have been
opposed to this because language is
moved here are superfluous and are
only one of the things that constitute
not necessary. We would have been
the main tie of affinity amongst the
happy to support the amendment of
people. The question of language that
Mr. Rajagopal Naidu but for the fact
united all people in ancient times no
that it comes into conflict with the
longer holds good today. Today,
Constitution. The suggestion that
Sir, apart from the language, econo"the decision of such a Commission
mic, geographical and other factors
shall be given effect to by the President
come in most predominantly.
of India by an order, which will have
Language is only incidental in
operation as if enacted in this State,"
the bringing into being of a
cannot be carried under article 3 of
State. So, Sir, merely if the
the present Constitution.
question of language alone is taken,
it will be creating hardship for
SHRI RAJAGOPAL NAIDU: Not
those people—especially the poorest
State, but in this statute.
section of the people and the proletariat. If the mother tongue is to
SHRI T. S. PATTABIRAMAN: Even
be taken into consideration, there will
then
it cannot be done. It can be
be a number of persons in Tamil Nad,
done only according to sub-clause (d)
in areas bordering Tamil Nad, who are
of article 3 of the Constitution. It
speaking Telugu in their houses, but
says : "Parliament may by law alter
they are entirely Tamilian in their
the boundaries of any State." Even
culture. They may be speaking Telugu
if
the Boundary Commission were to
in their houses, but their culture and
give a decision, the President cannot
their affinity are with the Tamilians
do it of his own accord, but the matter
and it cannot be said that justice will
will have to be brought forward in
be done to them if language alone is
the form of Bill before the Parliament
taken into consideration. Hence I am
and it will have to be passed by the
in agreement with Mr. Govinda Reddy
Parliament.
when he said that people's wishes must
be ascertained at any cost. I know
SHRI RAJAGOPAL NAIDU: May I
there will be a great many difficulties
point out to the hon. Member that I
and as Shri Rajagopal Naidu said there
do not rely upon article 2 or 3, but I
will be heat and all that. But if there
rely upon article 4. It is incidental,
is some light which is going to come
ancillary, with regard to the formation
out of that heat, I will welcome that
of the Andhra State.
heat because it will settle the problem
according to the wishes of the people.
SHRI GOVINDA REDDY : Such
So the amendment of Mr. Sundarayya
suggestions as the Boundary Commiswill not do us any good and will not
sion are going to make, come under
articles 2 and 3.
be acceptable to the people, because
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SHRI T. S. PATTABIRAMAN : Article 3 is very clear. It says :

"Parliament may by law—
(a) form a new State by separatam
of territory from any State or
by uniting two or more States
or parts of States or by uniting
any territory to a part of any
State;
(b) increase the area of any
State;
(c) diminish the area of any
State;
(d) alter the boundaries of any
State;
(e) alter the name of any State."
So, Sir, if a Boundary Commission is
set up and its recommendations are
to be implemented, it must be done only
under article 3 of the Constitution
and not under article 4. I would
therefore appeal to Mr. Rajagopal
Naidu to withdraw his amendment in
view of the constitutional difficulty.
Sir, I oppose all the amendments.
PROF. G. RANGA: Mr. Deputy
Chairman, Sir, I am very glad that
this discussion on this very controversial subject is being carried on in
the most harmonious spirit and atmosphere. I would certainly be one with
Mr. Govinda Reddy in his observation that, if left to ourselves, bereft of
all these complications of language
and all these things, we would all like
to be associated with Mysore State
because Mysore State as it is now
SHRI

GOVINDA REDDY: Most

welcome.
PROF. G. RANGA:
constituted
today is richer, I think, than many
other areas.

MR. DEPUTY CHAIRMAN: Mr.
Govinda Reddy extends you a hearty
welcome.
PROF. G. RANGA: And the atmosphere there, social as well as climatic,
so conducive to hard work, efficient
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work and brain work, that I would
certainly like to be a Mysorean, but
unfortunately there are so many complications, and Mr. Govinda Reddy
himself is aware of them. I do not
know whether Mr. Govinda Reddy is
a Kanarese or an Andhra.
SHRI

K. S. HEGDE: He is a My-

sorean.
PROF. G. RANGA: I think he was
for a time a Telugu, by birth a
Kanarese and a Mysorean today by
political interest. Therefore, Sir, I
am not surprised that he wants to have
so many other areas also tagged on
to Mysore not only for social purposes
but also for political purposes. But the
real difficulty is this. Here is this
town Bellary which is by majority a
Telugu town. In addition to that as
Mr. Pattabiraman has just now reminded us, in so many other respects
it is associated with the Andhra area.
Its whole social and economic life has
been tied up with the Andhra area.
That is why all this bitterness has
arisen and it is not as if this is the
bye-product of the declaration made
by the Prime Minister. All this controversy has been going on for the
last so many years.
SHRI

K. S. HEGDE: How many

years?
G. RANGA: For decades.
MR. DEPUTY CHAIRMAN: The
question of Bellary town has been
sufficiently discussed.
PROF.

PROF. G. RANGA: But I must
express my point of view in regard
to that recommendation made by
Justice Misra, and
MR. DEPUTY CHAIRMAN: You
will be provoking another big debate.
PROF. G. RANGA•
accepted by
the Home Minister. Naturally,
feelings run very high, have been
running very high, with the result
that both parties find it necessary to
question the accuracy of the Census
operations as well
as
their
final figures for 1951. All these things
were referred to. That is one
of the reasons why I do not want a
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final decision to be taken either by
the Boundary Commission or anyone
else merely on the basis of the Census
Reports. Therefore the question of
ascertaining public opinion assumes
special importance in regard to this
matter. I am not in favour—I myself
am not suggesting at any time that the
whole of the Bellary taluk or even
certain firkas in Bellary taluk should
be taken over to the Andhra area.
As I suggested yesterday, I am all in
favour of Bellary town being
associated with the Andhra State, the
people in that town as well as in the
neighbouring villages in which the
majority are Andhras being helped
to associate with the Andhra State.
Sam K. S. HEGDE: Are you suggesting a corridor?
PROF. G. RANGA: You need not
call it a corridor. The word 'corridor'
has got a great political significance
and therefore I am avoiding it. Some
kind of linking has to be arranged so
that the people of Bellary could be
helped to become associated with Andhra. I will limit my claim to this for
the simple reason that I know the difficulties underlying such arrangements.
I do not want, Sir, and that is where
I appreciate the approach made by
Mr. Sundarayya, I do not want this
to become a running sore. Supposing
there are some Kanarese-speaking people in the Andhra area who feel very
unhappy about their compulsory association with the Andhra State, well, I
consider their sufferings to be as
poignant as the suffering and feelings
of the people of the Bellary city today
who
are feeling so bitterly
over the decision made by the
Government of India. I do not
want those Kanarese-speaking people
in the Andhra area to be so unhappy. Similarly, I do not want—nor
does anyone want—any of our Tamilspeaking people in the Tiruttani taluk
to be unhappily associated, to be compulsorily associated with the Andhra
State in spite of their wishes. I would
like opportunities to be given to them
so that it might be possible for them
to come to be associated with Tamil
Nad itself provided there is contiguity.
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This contiguity is a very important
factor. Then there is the question of
North Arcot, Salem and Chingleput
Districts in Tamil Nad and Chittoor
District in Andhra.
There is considerable force in what
Mr. Rajagopal Naidu has said, that it
might be better to look into the census
figures of 1951, because at that time
there was no such trouble in the minds
of the people. But there is a likelihood of serious mistakes being made
either intentionally or without any intention; the census enumerators or the
people in the places themselves, before
the census operation, might not have
stated their language divisions.
Therefore, if it is found convenient by
the Boundary Commission as well as
the Government not to go only by the
census reports in regard to these three
or four districts, I for one would have
no objection to this course. If on the
other hand the people concerned there
would like to express their wishes, by
all means have a plebiscite, which
would be better. I know the nature
of the bitterness that is likely to spring
up in certain people speaking one
language remaining in some other
area
SHRI K. S. HEGDE: What is the unit
for which you want a plebiscite?
PROF. G. RANGA: As Mr. Pattabiraman has put it, it is very much
better for our society to go through
all the ills quickly, have as short a
period of bitterness as possible in our
effort to get over it rather than allow
it to be a running sore for years and
years. Then, what is the unit we
should take in order to settle this
matter? I would like it to be a village
which is the smallest unit because these
villages it is that have got to be located
either on this side or that side of a
State. We all realise the inconvenience of people speaking one language being forced to remain associated
with the people speaking another
language. Therefore, our attitude
should be the happiness of the individuals concerned, not the satisfaction
of the politicians who may find themselves today on the side of the Andhras, tomorrow on the side of the
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Kannadigas and the day after on the
side of the Tamils. We are not Andhras, Kannadigas or Tamils; we ought
not to look upon ourselves as Andhras
and so on; we are all Indians and we
should look at it from an Indian point
of view that as few people as possible are being inconvenienced. So, I
attach great importance to the people
of Kolar, Chittaldrug and Tumkur
cKstricts. I do not know why we
should put all sorts of inconveniences
in the way of these people and force
them to break off their association with
the very well-behaved Kannadigas
especially the people of Mysore.
There are people who really wish to be
associated with Andhra; they should
be given an opportunity to have their
say. For that reason, if you go from
village to village, some taluks which
are contiguous with the Andhra State
might wish to join the new State. So
far so the Kanarese-speaking people
are concerned, they do not want to be
torn away from the political and social
association with the Mysoreans.
Please do not inconvenience these
people. Please deal with the problem
in a pragmatic, practical and humane
manner. I want the Government of
India to approach this problem in this
way.
12 NOON.
Then, there are two taluks of the
Salem District. For one reason, I
would like to have at least one of them
to go to us. I am putting it in a lighthearted manner. Shri Rajagopalachariar, the Chief Minister of Madras
and one of the revered national leaders
of the country, belongs to Hosur taluk.
He knows Telugu also. If by any
chance it is possible for us to have
Hosur taluk, I would like to have it
if not for any other reason at least for
the reason that this has produced such
a man, and I do not think my friend
would grudge me this. This is because
I want to pay my tribute to the people
of Tamil Nad for having produced a
man like him in a predominantly
Telugu-speaking area. (Interruption.)
If possible, I would like to have also
Kashi; it is such a famous place and
there is nothing wrong in it.

Bill, 1953

1582

Then there is another point made
by my hon. friend, Mr. Govinda Reddy,
who said that the people of Tumkur,
Chittaldrug, and Kolar Town had not
succeeded so far in pressing their
Government to open schools to teach
Telugu. There is no reason why the
Mysore State should be exonerated
from the responsibility of providing
educational facilities for people speaking other languages in that State.
SHRI BASAPPA SHETTY (Mysore):
The Government of India have sanctioned the opening of Tamil schools
and Telugu schools wherever they
were demanded.
PROF. G. RANGA: Sir, I speak subject to correction. That is why I say
it is the duty of every State, the Andhra State, the Mysore State or the
Tamil State—every State in this country, to take the earliest possible steps.
It is for that reason that we have incorporated certain safeguards in our
own Constitution to open schools—
bilingual schools in areas where there
are bilingual people to learn to read
and write in their own mother tongue
and in the language of the area.
Everyone knows, Sir, that the bilingual
people have always a greater opportunity of exercising their brains than
people who know only one language
and nothing more than that. It is the
first charge on any State. So I hope,
Sir, the Andhra State and the residuary State of Madras as well as
Mysore State will give top priority
to the question of schools in the discharge of this fundamental obligation
to these people.
In regard to the amendment, I am in
favour of the amendments moved by
Shri Sundarayya, Rajagopal Naidu
and Shri Narayana. If, however, the
hon. Home Minister would be prepared to go just a little further than
what he has stated in the other House
and would not confine himself to five
villages on this and five villages on
the other but would get the whole
question explored in a very scientific
and humane manner, it will go a long
way in minimising the difficulties and
in not having to harbour any bitterness.
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This will help the bilingual people in
their respective States to achieve
social and political communion and
connection with the people of their
own mother tongue. I for one would
not be prepared to press the amendment. I therefore do hope that my
hon. friend, the Home Minister, would
be willing to make that much of
approach towards the wishes of this
House and help us to accept the assurance that he has already given that
they are going to appoint a Boundary
Commission.
Simi H. D. RAJAH: Sir, I have
heard with rapt attention Mr. Govinda
Reddy and Prof. Ranga on this side.
The whole trouble here has arisen out
of a lack of policy in regard to the
manner in which the Andhra State
Bill is drafted. Sir, the Bill itself says
that certain territories which are undisputed districts, and certain taluks
which are undisputedly Telugu-speaking taluks, are to form what is called
this Andhra State. Naturally, when
that was the position taken up, the
question of Bellary had no relevancy,
because Bellary was always associated
as part of the Andhra State but the
Bellary taluk, due to its being predominantly Karnatak, was naturally
made to join the Mysore State. That
was quite all right, because Mr. Justice
Misra in his findings said that though
the population of Bellary town was
predominantly Andhra, the contiguous
areas were all Kannada-speaking
people, and therefore he recommended
that the Bellary taluk must naturally
form part of the Mysore State. And
so, the Government of India decided
that that taluk must go to the Mysore
State. Now, when you have discussed
so much about the re-alignment of
boundaries on the basis of
spoken language, I do not call for
States on any other basis and fundamentally the Indian Government is
responsible for all the people here.
Now the question will arise as to which
is the unit which you must take into
account. Mr. Rajagopal Naidu's
amendment says that village must be
a unit in determining the nature of
the division. Now, Mr. Rajagopal
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Naidu read out certain portions regarding North Arcot district, The same
authority describes how Chittoor district was constituted. It says:
ti.
The Revenue and Judicial Headquarters for the old district of North
Arcot, till the Chittoor District was
formed in 1911, was located in Chittoor town. Vellore town was made
the Headquarters of the Residuary
North Arcot District only in the year
1911. Even then Chittoor remained
as the Judicial Headquarters for
both the districts of Chittoor and
North Arcot, with the District and
Sessions Court of Chittoor exercising jurisdiction all over the Residuary North Arcot District. Vellore
town had then only a District
Munsiff Court. This state of affairs
continued till the year 1919, when
a new District and Sessions Court
was established at Vellore exercising jurisdiction over the entire
North Arcot District excepting
Arkonam Taluk, which continues
till date to remain within the
jurisdiction of the District Court of
Chittoor so far as its civil jurisdiction is concerned. The Court of the
D.M.C., Sholinghur, North Arcot
District is still within the jurisdiction of the District Court of Chittoor.
The Court language for the Taluk
of Arkonam is bilingual, i. e., both
Tamil and Telugu."
DR. K. N. KATJU: What are you
reading from?
SHRI H. D. RAJAH: From an extract
about the composition and constitution
of the districts of Chittoor and North
Arcot.

Sum K. S. HEGDE: Extract from
what?
Sans H. D. RAJAH: Extract from
an authority. That is all.
MR. DEPUTY CHAIRMAN: Shri
Rajagopal Naidu is your authority!
SHRI H. D. RAJAH: Yes. Now,
Sir, with regard to that composition,
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certain areas which were predominantly Tamilian were added for administrative convenience, in the previous
regime, to this Chittoor district. And
so many of our friends have referred
to the agitation in Tiruttani and Palamaneru. My hon. friend Prof. Ranga
will not mind these unwanted Tamilians going back to the Madras State.
And so is the case with regard to the
other areas where Telugu-speaking
people are predominant. The trouble
will arise for the Government to
decide as to which must be the basis
or the unit for the purpose of realignment of territories.
PROF. G. RANGA: Sir, they are not
unwanted Tamilians. What is all
this?
SHRI H. D. RAJAH: If they are
wanted, they do not want to be within
the Andhra State. I shall put it that
way. With regard to these amendments, Sir, you should take an overall
position, forgetting the village as a
unit. And when that has been accepted
with regard to Bellary taluk, we must
stretch it a bit further and say that the
predominantly bilingual areas, where
one particular language is the language of the majority of the population,
must be joined to the contiguous State
which is going to be the State based
on a particular language. With these
few words, I would like to say that
these amendments are not presently
germane to the issue and when the
Boundary Commission is going to be
appointed, that Boundary Commission
must go deep into these matters and
decide the fate of these people.
MR. DEPUTY CHAIRMAN: So. you
oppose the amendments?
SHRI

H. D. RAJAH: Yes, Sir.

Smu K. S. HEGDE: Sir, I am also
opposing the amendments in question.
The amendments in question are of
two categories. Amendment No. 7
relates to Bellary taluk and the other
amendments, barring Amendment No.
6, enunciate the principle for our future
guidance. Now, so far as the question
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of Bellary taluk is concerned, I have
made whatever remarks I could make
on the subject at the time of the
general discussion, and I do not propose to repeat those arguments. But
I would only like to correct some mistakes that have occurred during the
course of the debate. My friend Mr.
Rajah and a few others seem to have
certain census figures. I do not know
wherefrom they have got them.
I
may, for his information and probably
for his benefit, quote some of the census figures. Taking the Bellary taluk
as a whole, out of a total population of
1,71,000, the Kannada population is
89,925, i. e. 52 . 52 per cent. The
Telugu population is hardly 25 per
cent. So, from the point of view of
the census figures there is no controversy. The Bellary taluk as a whole
is predominantly Kannada, if I may
say so. Now, there have been disputes
as regards some of the firkas. They
are Moka, Rupanagudi and Bellary.
Again, I might point out for the information of this House that so far as
Moka is concerned, the Kannada
population is 57 . 82 per cent. and the
Telugu population is 35 . 60 per cent.
So far as Rupanagudi is concerned, the
Kannada population is 52:85 per cent.
and the Telugu population is 40.29 per
cent. Coming to the Bellary taluk as a
whole, the Kannada population is 52
per cent., as I said before. And coming to the Bellary town, you will find
that the Kannada population is 32 . 24
per cent., the Telugu population is
27 . 67 per cent. and the Hindustani
speaking population is 40 per cent.
Take it as a taluka as a whole, take
any firka; In all these firkas the
Kannadigas are in majority over our
Telugu friends. Now that disposes of
the census figures.
Now, it is again not correct to say
that the hon. Mr. Justice Misra merely
went into the question of the census
figures. I may invite the attention of
the House to paragraphs 33 and 34 of
his report. He went into the question
from so many points of view, i.e., the
linguistic composition, administrative
convenience, financial implications,
economic stability, cultural affinity and
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the historical background. Mr. Ranga
can read it. That report says:
"There were thus four outstanding
Andhra leaders and three non-Andhras on the Committee
SHRI K. SURYANARAYANA: What
about the Wanchoo Report?
SHRI K. S. HEGDE: Evidently you
have not read the Wanchoo Report.
My difficulty is that. It further says:
The members were
unanimous in accepting the Kelkar
Award regarding Bellary taluk without any reservations and the Madras
Government too in forwarding the
Report to the Government of India
recommended the allocation of the
Bellary taluk to the Kannada portion of the Bellary district
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Commission and authorising that Commission to go into the whole aspect
of the case, or shall we go in for a
plebiscite for each case? My friends
who have been suggesting a plebiscite,
if they will permit me to say so,
have been singing the song of desperation. My friends, Mr. Ranga, and
Mr. Sundarayya never uttered a word
about a plebiscite when Mr. Misra
was appointed.
PROF. G. RANGA: I did.

fif

ff

PROF. G. RANGA: Subject to the
findings of a Boundary Commission
later on.
SHRI K. S. HEGDE: Everything is
subject to that finding. Even now,
it is open to alteration by the Boundary Commission. My friend, Mr.
Suryanarayana, was particular about
the Wanchoo Report.
If you read
the report of Mr. Justice Wanchoo,
you will find that he has definitely
recommended that the seven taluks
form one unit, one Kannadiga unit.
Now, I come to the question of a
plebiscite, I do not propose to deal
any more with amendment No. 7.
It has been stressed before the House
that the will of the people will have
to be ascertained. By all means, it
has got to be done. After all in a
democracy heads count. At the
same time we will have to take into
consideration the other and more
relevant factors, what my friends,
Mr. Govinda Reddy and Mr. Rajagopal Naidu called other conveniences.
How shall we do it? The only
question is whether we should do it
in the manner in which it has been
done in other countries both in
Europe and elsewhere and in the case
of the division of India into India and
Pakistan by appointing a Boundary

Saar K. S. HEGDE: It is refreshing
to know that he did it, but there is
nothing in the evidence given before
Mr. Misra.
SHRI P. SUNDARAYYA: The Communist Party did not give any evidence before Mr. Misra. The Communist Party has always said that
this question should be left to a
plebiscite.
SHRI K. S. HEGDE: Mr. Sundarayya
says that they gave no evidence before Mr. Misra, for very good reasons.
They have always tried to exploit
differences, never committing themselves to any particular viewpoint,
so that they may retain freedom of
action. They have always set the
Andhras against the Kannadigas and
the Kannadigas against the Andhras.
SHRI P. SUNDARAYYA: It is the
Congress job.
SHRI K. L. NARASIMHAM: It is
the job of Congressmen like you.
SHRI K. S. HEGDE: They never
suggested a word about a plebiscite
till the Misra Report was published.
Slim P. SUNDARAYYA:
wrong.

You are

Sim K. S. HEGDE: I would like
to be corrected not by merely denying
it but by reference to evidence. So
far as Mr. Ranga is concerned, he
had a Committee appointed to put
his facts and figures before Mr. Misra,
true facts, sometimes manipulated
facts
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PROF. G. RANGA: Our Party had
sent our representatives to Mr. Misra
and they made it perfectly plain that
they would like to have a plebiscite.

Smu K. S. HEGDE: So many unknown factors are coming to light
PROF. G. RANGA: I said it because
the hon. Member was raising that
point. You have to accept my word
on the floor of the House. There is
no going back on it.
SHRI K. S. HEGDE: In a matter
like this, rather than taking the
assurance of interested parties, I
would accept
PROF. G. RANGA: I take objection
to this procedure, because when an
hon. Member makes a statement, it
has got to be accepted, unless the
other Member has got written evidence to the contrary. He cannot
I
suggest any qualifications to it.
Unnecessarily he
did not raise it.
brought in my Party into it.

Smu K. S. HEGDE: I have the
report of Mr. Misra. Nowhere do
I find in it that any one of the
Parties ever represented to him that
a plebiscite was necessary. I am
taking my stand on it.
PROF. G. RANGA: Therefore he
should accept my word.

SHRI K. S. HEGDE: So far as a
plebiscite is concerned, any one who
has the good of the country at heart
will abhor the very idea of it. The
animosity which it generates, the
bitterness which it creates, must be
a sufficient warning to us not to think
easily in terms of a plebiscite. After
all, in a matter like this, it is far
better to leave it to an independent
Tribunal rather than leave it to be
fought out in the course of a plebiscite. So far as the Indian Constitution itself is concerned, I have not
found any provision by which a plebiscite could be taken. But apart

Bill, 1953

1590

from being constitutionally improper,
it may also be administratively extremely dangerous. I, for one,
would certainly rule out the idea of
a plebiscite. And more than that,
the pockets in which the disputes are
likely to arise are too numerous. In
fact when my friend Mr. Ranga was
speaking on the subject I asked him
`What is your unit for the purpose of
a plebiscite?' He said, "Villages."
Picture to yourself the number of
villages where a plebiscite would have
to be taken—it will be several
thousands of them. It is well nigh
impossible. It looks as if Mr. Ranga
and others who are champions of
linguistic provinces are becoming
desperate. Otherwise this can never
be suggested. Any person who thinks
in terms of a linguistic State could
never contemplate a plebiscite at all.
It is administratively impossible, politically a blunder. Leaving aside the
question of plebiscite, the only other
thing that I can think of is to select
the best panel of Commission; let
them go into the matter and decide.
Here again there is some confusion
so far as the amendments are concerned. What the Government has
announced at present is that the
appointment of the Boundary Commission will only relate to those areas
wherein the majority of the people are
speaking Telugu and I would say it
is not forming a linguistic province
as such in which case the question of
other languages in other areas will
have to be considered. That probably will be more germane when
the Linguistic Commission is appointed, if I might call it so. My hon.
friend Dr. Katju will object to that
name but it would be more appropriate to call it a Linguistic Commission. That is a matter which will
have to come before the Linguistic
Commission. So far as the Boundary
Commission is concerned, you will
have to confine yourself only to dividing the areas which were once a part
of Madras State. Beyond that it is
not proper for that Commission to
take into consideration other districts which might rake up considerable controversial questions and which
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might delay the conclusions to be arrived at by theBoundary Commission itself. With these words, I would
request this House to reject the
amendments in question but all the
same let us rely on the assurance
given on the floor of this House by
the Government to see that they are
going to appoint a Boundary Commission to readjust the boundaries,
between the Tamil-speaking areas and
Telugu-speaking areas and between
the portions of Bellary district that
have been allotted to Mysore and the
Andhra State. For that limited purpose a Commission may be appointed
at the earliest possible opportunity
and I may also say that the Commission may be authorised to take into
consideration the administrative convenience and geographical unity and
re-allot such villages, which are in the
boundaries, either to Mysore or to
Andhra or to Madras, whichever
it might be. Beyond that it
might not be proper to go into a
roving commission at this stage and
it might defeat the very purpose of the
linguistic states that are to come in
the future.
Ma. DEPUTY CHAIRMAN: Shri
Rama Rao, you have to be brief.
SHRI K. B. LALL (Bihar): Sir, on
a point of order.

Ma. DEPUTY CHAIRMAN: No.
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SHRI K. B. LALL: My point of order
is whether we have a right to speak
or not?

Ma. DEPUTY CHAIRMAN: That is
not a point of order.
Smu K. B. LALL: Of course it is
I
for you to rule it out of order.
have to submit to you whether any
North Indian who wants to speak on
this Bill has a right to speak or not.
It is as much our concern as that of
the Andhras. The point of order is
whether we should be allowed to
speak or not.
MR. DEPUTY CHAIRMAN: It is not
a point of order.
SHRI K. S. HEGDE: The insinuation is also out of place. In the
general debate more Members who
are not immediately concerned with
this Bill have taken part rather than
Members from the South.

Sum RAMA RAO: Mr. Deputy
Chairman, I am very glad that the
debate has been going on very
smoothly, in spite of occasional
aberrations by some of my friends
here; and certainly we had a very
good demonstration of temper by my
distinguished friend over there, Sir,
(Shri Kailash Bihari LaM.

SHRI K. B. LALL: My point of
order is that a sort of convention is
being established that only Members
from those areas or those States that
are immediately concerned with this
Andhra Bill are to speak and we are
to feel that we are not Indians at all.
Andhra is in India and we are also
Indians

Sir, Mr. Govinda Reddy and Mr.
Rajagopal Naidu who belong to a
territory which is not in Andhra have
vehemently opposed this clause of this
I
Bill, though they speak Telugu.
may tell them that they will continue to be citizens of India after the
coming of the Andhra State and they
will be as much protected, wherever
they may be living, as I am in Andhra.
We remember the great contribution
that the Telugu-speaking people have
made to the culture and literature of
South India. As I have said, we are
citizens of India and let us not commit the fault of thinking in terms of
Pakistan.

MR. DEPUTY CHAIRMAN: There
is no point of order.

Sum R. U. AGNIBHOJ (Madhya
Pradesh): Linguistic allocations.

SHRI K. B. LALL: Is it not my
right to raise any point of order?
MR. DEPUTY CHAIRMAN: What
is the point of order?
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SHRI RAMA RAO: Some friends
have been saying that a Boundary
Commission should not be set up as
such commissions settle no dispute
finally. It may be so, but does it
mean that we should not have any
Boundary Commission at all? Human
nature being what it is, disputes are
bound to be there. But that does
not mean that some sort of solution
should not or could not be found to
remove them.
Bitterness, they say,
will be the result.
Well, bitterness
is part of human nature. Why did
the League of Nations have a Minorities Charter under which Boundary
Commissions were appointed? Why
have the Government of India themselves appointed such commissions?
The better way is to face the difficulties here and now. If there is disorder, suppress it, as you have done
in Andhra recently.
My Hon. Friend Mr. Hedge
SARI K. S. HEGDE: Not Hedge, but
Hegde.
Slim RAMA RAO: I beg your
patdon. Mr. Hegde quoted certain
facts and figures which, he said, overwhelmingly prove that Bellary should
go to Mysore. If the facts and
figures are so clearly in favour of
the Kannadigas then why not have a
plebiscite and give them the district
in the right royal manner instead of
taking it as a sort of a gift from
above? If my hon. friends are so
anxious to get Bellary in this manner,
if they are going to allow this method
in regard to Bellary, would they be
prepared to apply the same principle
to other parts of the country? They
should remember that they also have
their own problems in Dharwar,
Sholapur, Bijapur and Belgaum.
Sian K. S. HEGDE: Certainly.
Sian RAMA RAO: Do you want a
democratic solution by a plebiscite or
do you want a dictatorship solution?
That is the question to be answered.
Much has been said about Kolar.
Sir, the question of Kolar and Mysore
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should not have been brought into this
Mr. Justice ftWanchoo in
Bill now.
his report has said that the Kannadaspeaking territories of the present
Madras State may be made into a
separate State and be incorporated in
the Andhra State, till such date as
the Karnataka State comes into existence. That solution, in my opinion,
would have been the better one.
Now, to proceed to the question of
a plebiscite, the two judges have
differed. Mr. Justice Misra said,
"Short of taking a plebiscite it was
impossible to decide with whom the
majority lay." Mr. Justice Wanchoo
said, "The materials supplied to me by
those who appeared were vague
and incomplete." In these circumstances, I submit it was not for the
Government of India to have come
out with a solution of their own, but
to have appointed a Boundary Commission to go into the whole question
thoroughly or to hold a plebiscite in
the most democratic manner. I do
not accept the arguments advanced
about this being a settled fact.
I
have heard this before and I do not
believe in the philosophy of "settled
facts." Such settled facts have in the
past been unsettled. The settled fact
of the partition of Bengal was unsettled. If today certain injustice is
done, in regard to Bellary, it will have
to be unsettled. Sir, it is not necessary for me to examine deeply the
question of Bellary, in all its implications and bearings.
We have been told that a plebiscite
might produce dangercius results. On
the other hand it would produce
excellent results, and thousands of
people would be happy. It is possible
that some people though speaking the
same language would prefer to remain where they are instead of being
transferred to some other territory
because of their economic interests or
some other interests. A plebiscite
would, in my opinion, help in abating
the bitterness if there be any.
We
have been told next about the
Tamilian claims against the Andhras.
was cautioned by a Telugu friend of

1
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mine that I should not speak much
in favour of a plebiscite for Bellary,
lest it should turn against us in
Chittoor and other places. I am
conscientious enough to say that what
is good for the goose is also good for
the gander.
Sma C. G. K. REDDY: Who is the
goose?
SHRI RAMA RAO: I do not want
to retaliate. We cannot have one
philosophy for ourselves and a
different philosophy for others. It
is equally good or equally bad.
I suggest, Sir, that a Boundary
Commission for South India be
appointed primarily charged with the
duty of precisely demarcating the
boundaries as far as possible. Secondly there should be a prior national
conference at which the principles of
boundary demarcation are settled.
For instance, the other day I was
quoting the opinion of the Chairman
of the Bombay Legislative Council
that a conference should be held with
provincial leaders for this purpose
and they should agree that once a
commission has reported on the
agreed principles the Centre should
take prompt and peremptory powers
to enforce them and in any case they
should accept the position. This is
the only way in which this question
can be solved.
I would appeal to the Home Minister that it is absolutely necessary that
this question of linguistic demarcation
should be settled here and now.
Pandit Jawaharlal Nehru gave the
award that the capital of Madhya
Bharat should be in Gwalior for
some months and in Indore during
other months. People murmured at
first but they had to accept it, because they had been quarrelling
amongst themselves and left it to him
to decide. Likewise if there is any
trouble between the Andhras and the
Tamils over the boundary lines, ultimately Pandit Jawaharlal Nehru or
his nominee will have to say, "This
is my award. Will you take it or
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not?" There will be no one in India
to challenge it. They will take it,
because they must take it.
DR. K. N. KATJU: Mr. Deputy
Chairman! For once I find myself
in a difficulty as to what to say because I do not want to repeat myself. Sir, some of the arguments that
I have heard are really astonishing.
Every single aspect of this Bellary
problem—God bless Bellary—has been
gone into in the utmost detail by
Chief Justice Misra. One hon.
Member—I think it was Mr. Ranga
who interrupted me—said that I was
wrong when I had pointed out that
the word 'plebiscite' had been used
by Mr. Justice Misra in one connection, namely, when he was discussing the opinion of the Hindustanispeaking population of Bellary town.
They are roughly about 30,000. Mr.
Justice Misra says that they appeared
before him in deputations and
counter-deputations and it appeared
to him that without taking a plebiscite it was very difficult to say exactly in what percentages their opinion
was. And then he says, "Both
groups were enthusiastic in their
support. I recognise that estimates
of this nature are bound to be rough
and not very accurate, but short of
taking a plebiscite it was impossible
to say as to which of the two contending parties had greater measure
of Muslim support. I would like to
add that a large section amongst the
inhabitants shown in the census as
`others' consists mostly of traders and
from what I will have occasion to say
later it would seem that they have
not much to lose whether they become
citizens of Mysore or of the new
Andhra State." So it was half and
half. Mr. Ranga said, "You are
wrong, you are always wrong. The
word 'plebiscite' has been used only
in the big and bulky report and not
in this." The other place, Sir,
where this 'plebiscite' appears is in
paragraph 7 of what is called, "The
Karnatak Case." Mr. Justice Misra
is a very careful Judge. I have
appeared before him. As I was saying he sets it out in paragraph 7 of
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"The Karnatak Case". He cited in
paragraph 8 what he calls the
Andhra case, and having done so, in
paragraph 9 he says: "The material
supplied to me by those who appeared
before me was vague and inconclusive. The chief endeavour of each
party was to convince me that the
census figures of 1931," 20 years
before, "which alone were available
to the public till then, were wrong
and that the party concerned had the
support of the greatest number of the
present inhabitants," living in the year
of grace 1953. "Short of taking a
plebiscite,"—I think Mr. Misra is
fond of this phrase,—"it was impossible to decide which way the majority
support lay. In this conflict, however, if there was one thing which
could be certain it was that every
Andhra with the notable exception of
Shri T. Subramaniam M. P. sympathized with and supported the Andhra
claim and likewise every Kannadiga
desired the integration of the Taluk
to Mysore." So, so far as the
Kannadigas were concerned, they
were solidly for going to Mysore, but
so far as Andhras were concerned
there were some exceptions and Mr.
He
Subramaniam M.P. was one.
says: "The Muslims who constituted the bulk of the other inhabitants
of the Taluk were almost equally
divided. The present linguistic
figures will thus in a very large
measure also determine the wishes of
the people." This is, I say, sound
commonsense and absolutely sound
logic. I do not want to tire you Sir,
but in an earlier passage—and I can
tell you Mr. Misra has worked enormously—he said that he had received
a large number of deputations of
people of all sorts. He wanted to
go to some villages and in view of
what was said just now about bitterness, this might be important.
He
says:
"I had an intention to go to
a few important villages also but in
view of the unfortunate passions to
which the conflict of interests between the two contending parties had
given rise, it appeared later that the
proposed visits to villages were like-
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ly to embitter the feelings of the
contestants still further. Indeed I
was told that the methods adopted by
each party in rural areas for gaining
its respective cause had already led
to violence in some places and the
tendency was likely to grow with intensification of propaganda as the
time of my visit grew near." He has
said that he had received 354 representations in all, 132 from the people
of Telugu origin and 222 from those
who were either Kannadigas or
advocated the Kannada cause. Then
he met about 1,000 persons.
'Flaying come to this conclusion that
in this confusion the one thing was
to get correct figures, he got from the
Census Department of the Government of India the census figures
which had not been published till
then. He first made enquiries as to
whether these census figures were
right and he has referred to sample
surveys etc. Everybody was satisfied that the 1951 figures were as
correct as human energy could make
it. Having done that on the basis of
this material he comes to the conclusion that out of five firkas three were
predominantly Kannada and two were
on the border line and then comes
to Bellary city. So far as I can
gather from this great debate, the big
fight is about Bellary city. Somebody
said, 'Give Bellary city to us.' Mr.
Ranga said that some villages in
Karnatak should be linked with
Andhra with a corridor and so on.
With all this Bellary town will be
Hite an island; It will be completely
cut off from the rest of Andhradesa.
Now, so far as this Bellary city is
concerned, the House will just note
that we have got a Report here, and
I am surprised at the enormous
amount of labour that Mr. Justice
Misra has put into it. On page 7 he
gives you figures and you will find
that the Kannadigas in Bellary city
are about 2471 per cent. and the Telugus are 32i per cent. Among these
32i per cent. he says some of them
are floating population.
Then he goes to paragraph 11—those
working in the Tungabhadra works,
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Government servants posted and
working in Bellary city in regional
offices, inmates of Regional Institutions such as jails and T.B. Sanatorium—about 2,500 persons most of
whom are in the Central Jail. It is
rather difficult to calculate how many
were born in the district and how
many outside the district. Therefore,
if you go item by item, you will
come to the clearest conclusion, the
indisputable conclusion that even in
Bellary city the difference between
what I may call genuine Telugu
and genuine Kannadiga is very small.
Andhras are about a thousand or two
larger in number. Mr. Justice Misra
went into all aspects of this question.
Having done all this, is it seriously
suggested that we should conduct a
plebiscite so that the whole of the
area might go into a sort of conflagration and innumerable deeds of
violence and what not. And to have
this in about five firkas with twenty
villages each—in about hundred
villages! Surely, then each party
will approach the people with their
own methods, with their own speeches
and I will approach the same thing
in my own non-violent way
(Laughter).
After all this is done,
I am sure that every Telugu speaking
man will vote for the Andhra State,
every Kannada-speaking man will
vote for Mysore. You may be able to
persuade Shri Suryanarayana to vote
for you (Interruption), So, we
consider this matter purely from the
Indian point of view, in the interests
of the Andhradesa. This position
must be accepted. I tell you, I am
repeating this for the fifth or sixth
time; before Mr. Justice Misra was
appointed I was told by many of my
Andhra friends that they would abide
by his impartial judgment. They
said: You appoint a judge; he will
look into it in a dispassionate manner
and we will accept his judgment
without dispute. After all, it is a
very small matter; it concerns not the
whole of India but only one district
and just one taluk". This learned
judge went and spent full fifteen days
there and you will have only to read
his report and say what sort of judg75 C.S.D.
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ment he has given. If the judgment
is not in your favour you come and
say: "This is an executive Government;
they appoint somebody to
investigate this question and then
they will just certify his judgment".
I therefore say that so far as the
issue of Bellary is concerned, it ought
to be set at rest. As the House
knows very well, the discussion about
Andhradesh has been proceeding for
the last so many years and I think it
has always been on a district-wise
basis, namely, there have been 12
districts which are supposed to be
Telugu. Well, Bellary has now
been divided because of Mr. Kelkar's
Award. Otherwise there were
twelve districts of Andhradesh.
There may be some villages which
may be Telugu-speaking and some
others which may be Tamil-speaking.
But that is a matter which will be
referred to the All-India Boundary
Commission. If you have got a .ase,
then put it before that body. But
so far as the creation of this Andhradesh is concerned, it has always been
on the basis of districts. It seems to
me sometimes, after hearing all these
debates, that we might have really
done well if we had said, "We accept
the current boundaries", because I
am more and more of the view that
the Andhra Government should settle
down to business, should begin functioning and its energies should not
be diverted to the consideration of
these fleeting problems which rouse
excitement, which rouse commotion,
but which, from the national point of
view, in retrospect, will be of no
importance at all. Therefore I have
said that what we should do now is
this. The big passage, which was
read out to the House, from what I
said in the other House, stands, namely, we give you a Boundary Commission, and I do hope that the three
State Governments will take part in
it. Sir, one village this way or one
village that way, about that they will
come to a decision in a month or two
on some reasonable basis. And the
bigger question as to whether you
should have Chingleput, whether you".
should have Kolar Gold Fields, this,
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that and the other—that is for the
bigger Commission to decide. I was
rather surprised, and in fact I was
frightened, at what was being called
I
the village-wise plebiscite. Sir,
deal with the law and order position
and I have got a number of cases.
When I went for canvassing in the
year 1936—the House will bear with
me for half a minute—the usual
custom is that the villagers never
refuse you a vote. You get some
tea there. When I went to them for
a vote, they said that they would
give it. Then some other man also
went there and he was also promised
a vote. We went there for the
second time and they promised their
vote. And when I went there for
the third time, the villager said, "Dr.
Sahib, how many times should we
give you the same answer? For you
it is only a vote, and for us in this
villags, it is a matter of life and
death. If we do not exercise our
vote in the way we want, our village
life would be ruined." It 'will suffer
for years and there will be factions
and there will be deeds of violence,
murders and all that sort of thing.
Please take into consideration rural
life; the community life in rural areas
and be merciful to them. Do not
take these political controversies on
to the village level. I submit, Sir,
that the solution that we have offered
is the best solution in the circumstances. Do for God's sake remember
that we must not carry—the House
will forgive me if I say so—this
linguistic violence to the villages.
SHRI RAJAGOPAL NAIDU: May I
know what is the level which the hon.
Minister suggests?
SHRI H. D. RAJAH: What is the
basis or unit which the hon. Minister
suggests that the Boundary Commission should adopt?
DR. K. N. KATJU: The higher

Boundary Commission or the smaller
Boundary Commission?
SHRI H. D. RAJAH: The higher
Commission.
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DR. K. N. KATJU: So far as the
higher Commission is concerned, its
terms of reference will include all
sorts of considerations. We have said
over and over again that language
will be the main consideration, and
then there is the question of viability
and other factors like economic
factors, etc. So far as this small
Boundary Commission is concerned,
the Boundary line will be so determined as would create no administrative difficulty about it.
What I was saying was that in
Madras, I am told, there are large
Telugu pockets. Are you going to _
make the life of those people impossible?
SHRI P. SUNDARAYYA: They are
not contiguous Nobody is asking
for them.
DR. K. N. KATJU: I know, but the
spirit in which you carry on these
discussions would go to indicate that
it will become more and more difficult for an Andhra to live in Tamil
Nad, and for a Tamil to live in Andhra
has become almost intolerable.
Sum P. SUNDARAYYA: It is not
true.
DR. K. N. KATJU: I am only
expressing my view. You may not
share it. If there is an Andhra
living on the Tamil border, he would
like to run away. Why? Because
he cannot have a decent life. because
he will get thp feeling that his
children will not be looked after.
Therefore he must cross over. What
is the logical conclusion of this?
The logical conclusion of it is migration. The very fundamental allIndia conception is lost sight of in
these controversies.
SERI P. SUNDARAYYA: Then
abolish all provinces. Your logic
comes to that.
DR. K. N. KATJU: You completely
floor me, Mr. Sundarayya. I have
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got to give you so many answers and
I cannot do it. I am placing before
the House a consideration of vital
importance that, while we are taking
this step on a linguistic basis and
other bases—and we must do it—we
should not allow this idea to prevail
that for an Andhra there is salvation
only in Andhradesh, that only there
he will have his haven of peace and
security
SHRI P. SUNDARAYYA: Whoever
said it?
DR. K. N. KATJU:
and for a
Tamil, only in Tamil Nad he will
have the freedom to live his way of
life; otherwise, everything will be
lost to him. I do not want that.
SHRI P. SUNDARAYYA: Nobody
has said it.

DR. K. N. KATJU: I am very glad
to hear it, but this is the reflection,
this is the impression, that you get
from some of these discussions. Sir,
I am unable to accept any of the
amendments. I would respectfully
ask the House to rest upon my assurance that we will try our best to see
that the Commission takes all relevant factors into consideration.
SHRI H. D. RAJAH: That assurance
we will accept.
SHRI K. SURYANARAYANA: I
would like to withdraw my amendments.
The amendments were, by leave,
withdrawn.
MR. DEPUTY CHAIRMAN: The
question is:
"That at page 2, after line 11, the
following proviso be added, namely: —
'Provided that the Government
of India appoints Boundary Commissions, on or within a month
after the appointed day, to redemarcate the boundaries between
the States of Mysore and Andhra,
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especially the disputed areas in
Adoni, Alur, Rayadrug and Bellary
taluks; the Telugu and Kanarese
majority areas in the border
districts of Anantap Chittaldrug, Tumkur, BanWlore and
Kolar and the boundary between
the States of Andhra and Madras,
the disputed Telugu or Tamil
majority areas in the districts of
Chingleput, North Arcot, Salem
and Chittoor, the basis for such
demarcation being the language
of the majority of the people and
the contiguity, taking the village
as the lowest unit for this purpose.' "
The motion was negatived.
SHRI ABDUL RAZAK: Sir, I don't
press my amendment. I desire to
withdraw my amendment.
The kmendment was, by leave,
withdrawn.
SHRI RAJAGOPAL NAIDU: Sir, I
desire to withdraw my amendment.
The amendment was, by leave,
withdrawn.
MR. DEPUTY
question is:

CHAIRMAN: The

"That clause 3 stand part of the
Bill."
The motion was adopted.
Clause 3 was added to the Bill.
Mn. DEPUTY CHAIRMAN: The
motion is:
"That clause 4 stand part of the
Bill."
There are a number of amendments
to this. Amendment No. 14 is a
negative one and is, therefore, disallowed.
DR. K. N. KATJU: They are all
barred because all these are covered
by what we have discussed just now.
SHRI P. SUNDARAYYA: They are
not covered.
MR. DEPUTY CHAIRMAN:

ment No. 15 may be moved,

Amend-
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Sir, I i and then we may discuss them. It
will be more useful to us.

"That at page 2, for lines 17 to
22, the following be substituted,
name1111-'4. Transfer of territory from
Madras to Mysore.—(1) As from
the appointed day, there shall be
added to the State of Mysore the
territories which immediately before that day were comprised in
the taluks of Bellary district other
than Alur, Adoni and Rayadrug
and in the taluks of South
Kanara district other than the
Hosdrug sub-taluk of Kasaragod
taluk in the State of Madras and
the said territories shall thereupon cease to form parts of the
State of Madras.' "
MR. DEPUTY CHAIRMAN: Amendment No. 16 is barred—disallowed.

Amendment No. 19 is disallowed.
SHRI
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B. V. KAKKILAYA: Sir I

move:
"That at page 2, for lines 23 to
26, the following be substituted,
namely: —
'(2) Without prejudice to the
power of the State Government
to alter hereafter the extent,
boundaries and names of districts,
the transferred territories shall
form separate districts to be
known as Bellary district and
South Kanara district respectively. / tf
MR. DEPUTY CHAIRMAN: Clause
4 and the amendments are open for
discussion.

SHRI C. G. K. REDDY: Sir, I
should like to make a suggestion to
the House and to you. At this rate
we may not be able to go through all
the amendments within the time that
we have. Perhaps we could choose
one or two amendments out of those

MR. DEPUTY CHAIRMAN: That is
for the movers of the amendments.
PROF.

G. RANGA: No.

SHRI B. V. KAKKILAYA: Sir, I
need not make a long speech to explain the amendment standing in my
name because it is self-explanatory.
It is evident that South Kanara district has no place in the Madras State
any more. There are only two districts in Madras, South Kanara and
Bellary, which are Kannada speaking. After removing Bellary from
Madras and joining that to Mysore,
South Kanara has no place in Madras.
If you go into 'the historical reason
also, South Kanara was a part of
Mysore for a long time and it was
only the British imperialists who
when they came here and created the
present Mysore State they detached it
from Mysore and added it to Madras.
South Kanara district has very close
economic association with Mysore
State and the economic development
of South Kanara district as well as
that of Mysore State depend upon
each other to a great extent.

1 P.M.
You know Sir, how the very simple
question of a rail link between
Hassan and Mangalore has had to
wait for more than half a century,
even though the Mysore Government
had conducted the survey for the line
falling within their territory. The
question of developing a major port
on the west coast either at Mangalore
or Malpe or Bhatkal also has had to
wait for 25 or 30 years and yet it has
not been done. Mr. Hegde will
agree with me when I say that South
Kanara has been neglected in the
matter of capital investment, by
Madras.
DR. K. N. KATJU: On a point of
order, Sir. We must have some
relevance in the topics we discuss,
Can we have a discussion about South
Kanara and Mangalore being included in the Mysore State?
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MR. DEPUTY CHAIRMAN: You
are extending the area of the Mysore
State in this. Bill and so this is relevant.
DR. K. N. KATJU: I beg your pardon, I withdraw my objection.
SHRI B. V. KAKKILAYA: As I
was saying, Mr. Hegde will agree
with me when I say that South
Kanara has been neglected by the
Government of Madras in the matter
of capital investments. Mr. Hegde
nods his head in assent and so I shall
read out his own statement made before the Linguistic Provinces Commission. He has said:
"We Kannadigas have a legitimate
complaint as regards the capital
investments made. A survey of the
investment made either by Madras
or Bombay Government will disclose that we have been entirely
neglected."
Therefore, I submit economically and
culturally South Kanara's development depends on its re-joining Mysore State. In the residuary State
of Madras it will have only a very
small number of Members in the
Legislature and while all the others
will be speaking in their own
language—and that is something to
be welcomed—these few representatives from South Kanara will sit
blinking being unable to follow anything that is said in Tamil. Similarly
when these Members from South
Kanara stand up and speak in their
own language, the rest of the House
will not follow what they say.

AN HON. MEMBER: How have you
got on here?
SHRI B. V. KAKKILAYA: So I
request that my amendment saying
that South Kanara may be added to
Mysore State as a first step towards
the formation of the Greater Karnataka may please be accepted.

. Bill, 1953

1608

SHRI P. SUNDARAYYA: Sir, I
stand up to support this amendment.
In doing so I would like to point out
that if the hon. Minister had only
thought over this matter during
nearly a year that they had before
them between the declaration of the
Prime Minister and the introduction
of this Bill, this defect would not
have been there and there would have
been no necessity to move this
amendment. The hon. Home Minister raised his point of order just now,
asking whether this amendment was
relevant to the Bill or not. He does
not even seem to know the actual
words in this Bill.
DR. K. N. KATJU: I do not know
anything.
SHRI P. SUNDARAYYA: The very
title of this Bill says that it is
a Bill which is intended, among oche*
things, "to increase the area of the
State of Mysore."
DR. K. N. KATJU: Yes, from
Bellary.
Sim P. SUNDARAYYA: No, from
Madras State. That is the
DR. K. N. KATJU: That is
commonsense view, you know.

the

SHRI P. SUNDARAYYA: No, it is a
lawyer's sense. Commonsense says
that it is for increasing the area of
Mysore State from Madras State.
And because the Government has no
commonsense
DR. K. N. KATJU: The hon. Member is entitled to his own opinion.
SHRI P. SUNDARAYYA: If they
had commonsense, just as they had
proposed to add the Kanaresespeaking people of Bellary to Mysore,
so also they would have proposed the
adding of the Kanarese parts of South
Kanara—except a small part of it
where there are Malayalam-speaking
people, to Mysore. If they had done
that, it would at least partially, have
gone to meet the desire of the
Karnataka people to have a State of
their own. They may say that the
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question of the adding of the
Kanarese-speaking districts from
Hyderabad or Bombay can be left to
some other future day. Now when
they are taking away the Telugu-speaking areas from the Madras State
to form a new Andhra State and along
with it when they are taking away
some taluks of Bellary district where
the major spoken language is
Kanarese and are attaching them to
Mysore, they could likewise have
taken away the Kanarese-speaking
area of South Kanara and attached it
to Mysore and thus at least solve one
knot in the Madras State, the one
knot that stands in the way of the
full formation of a Karnatak State.
Instead of doing it they kept the
position as it is and allowed Madras
State to be a babel of tongues as
before. They could have reduced it
at least by one language. As such
the very way in which the Government functions, the very way in
which they devote their attention to
these matters shows their utter
callousness to public opinion also and
that is exactly the reason why we
have to move these amendments. The
Government itself should have come
forward with a proviso in the Bill
itself incorporating the effect of our
amendments. If they did so at least
the wishes of the Karnatak people
could be fulfilled.

Da. K. N. KATJU: Under article
3. before any such Bill can be brought
before Parliament the State Legislatures must be consulted. Now
when we sent this Bill, there were no
consultations about Mangalore being
included in Mysore. Therefore the
point of substance in not being able
to do so now remains.
MR. DEPUTY CHAIRMAN: I have
given my ruling on this.
Sim K. S. HEGDE: Mr. Deputy
Chairman, I am opposing the amendment in question. In fact I am
entirely in agreement with my friend
Mr. Kakkilaya that both geographically and economically we are a part
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of Mysore and it is also our ambition
in the immediate future to become a
part of the State on which Mysore
will be associated. But for the time
being we will scuttle ourselves economically if we are immediately
removed from the Madras State and
passed on to the Mysore State. If
my learned friend Mr. Kakkilaya
would study the economic programme
that is being carries}, out in the district he himself would not probably
have tabled this amendment. I may
say for the information of the House
that we have a number of plans that
are being implemented either at provincial level or at Central level in
co-operation with the State. For
example we have got the Cape Cornorin Highway that is running from
the Cape to Bombay which runs
through the entire District. It is on
a 50 : 50 basis between the Madras
State and the Central Government.
Also we have got the water supply
scheme for the Mangalore town and
big electrical expansion scheme.
There are a large number of other
economic problems before the district.
Within the coming three years the
Madras Government has undertaken
to spend a sum of nearly three
crores of rupees in the district. We
cannot think of going to Mysore at
this stage. There is no equivalent
provision for the completion of these
very programmes and works of water
supply, etc. in Mysore. As such we
will suffer seriously if we are to go to
Mysore at present and our economic
position will be very much affected.
There is no financial provision so far
as the Mysore State is concerned. I
am talking from the economic point
of view. Of course I agree that in
the larger context of the formation of
the Karnatak State we shall be there
as a part of Mysore.
Mr. Kakkilaya was also pleased to
quote my evidence before the Dhar
Commission in 1948. Of course I gave
evidence before that Commission
complaining about the treatment
meted out to the district by the
Madras State. Much water has
flowed under the bridge after 1948.
If only Mr. Kakkilaya opens his eyes
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and sees what is happening in the
district today he will agree with me
that the Congress Government after
assuming power in 1948 has done an
enormous lot for the district. They
realised it was a backward part of the
country. They realised the past
omission; they realised . it had been
neglected. So far as the past
omission is concerned, the Dhar
Commission itself has made reference
to it. It was mentioned there that
South Kanara had not been properly
treated and that the Madras Govern,I am
ment has been ignoring it.
not blaming anybody. It was the
Britishers who were ruling at the
time. South Kanara is far away
from the city of. Madras. Today
the politicians have directed their
attention to the injustice done to the
district and they are trying to repair
ihe wrongs done. Just at this hour
my friend Mr. Kakkilaya and his
party are anxious that nothing should
be done there. If the present programme continues, they know that
that district will be economically
benefited. They do not want anything of that sort to happen.

You
SHRI. B. V. KAKKILAYA:
yourself criticised the way in which
the Community Projects were working there.
Suer K. S. HEGDE: I will deal with
it. Now, nobody desires that we
should be torn away from the economic structure at the present juncture
and it is in the interest of the district
itself to which both of us belong
that it should continue in the present
context.
Da. K. N. KATJU: Sir, I beg to
oppose the amendment. I have got
a feeling that it has been moved
simply for the purpose of drawing the
attention of the public and that of
the Government
Suer B. V. KAKKILAYA: To draw
your attention.
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it because I maintain that we have
not this problem before us in our mind.
After all the Boundary Commission
will go into it at great length and
further it will not be fair to the
Madras Legislature and to the Mysore
Legislature if this House were to
entertain it.
MR. DEPUTY CHAIRMAN: The
question is:
"That at page 2, for lines 17 to
22, the following be substituted,
namely: —
'4. Transfer of territory from
Madras to Mysore.—(1) As from
the appointed day, there shall be
added to the State of Mysore the
territories which immediately before that day were comprised in
the taluks of Bellary district
other than Alur, Adoni and
Rayadrug and in the taluks of
South Kanara district other than
the Hosdrug sub-taluk of Kasargod taluk in the State of Madras
and the said territories shall
thereupon cease to form parts of
the State of Madras.' "
The motion was negatived.
Me. DEPUTY CHAIRMAN: Now,
amendment No. 20 is consequential
and so it automatically goes.
The question is:
"That clause 4 stand part of the
Bill."
The motion was adopted.
Clause 4 was added to the Bill.
MR. DEPUTY CHAIRMAN: New
Clause 4 A.
SHRI T. S. PATTABIRAMAN: Sir,
I am not moving my amendment
(No. 22).
MR. DEPUTY CHAIRMAN: Clauses
5 to 9—there are no amendments.
The question is:

DR. K. N. KATJU:
and not
with any serious object. If my impression is incorrect, then I oppose

That clauses 5 to 9 stand part of the
Bill.
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SHRI RAJAGOPAL NAIDU: Sir, I
want to speak a few words.

M. DEPUTY CHAIRMAN: I have
already put it to the House.
SHRI RAJAGOPAL NAIDU: I was
on my legs, Sir.
MR. DEPUTY CHAIRMAN: I am
sorry you did not catch my eye.
The motion was adopted.
Clauses 5 to 9 were added to the

MR. DEPUTY CHAIRMAN: The
motion is:
"That clause 10 stand part of the
Bill."
There is an amendment by Shri
Rajagopal Naidu (NO. 23).
SHRI RAJAGOPAL NAIDU: Sir, I
move:
"That at page 4, for lines 1 to
18, the following be substituted.
namely: —

`(10) Term of Office. (1) The
term of office of each of the
—
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members specified in the First
Schedule as determined under the
Council of States (Term of Office
of Members) Order, 1952, shall
cease to have effect on the
appointed day.
•
(2) The term of office of members
specified in the First Schedule and
the term of office of each of the
three members to be elected by
the elected members of the Legislative Assembly of Andhra under
section 9 shall be determined, as
soon as may be, after the appointed day and before 2nd April,
1954, by lots drawn in such
manner as the Chairman of the
Council of States may direct.' "
MR. DEPUTY CHAIRMAN: Clause
10 and the amendment are open for
discussion. We shall continue tomorrow.
The House stands adjourned till
8-15 A.M. tomorrow.
The Council then adjourned till a quarter past eight of
the clock on Wednesday, the
9th September 1953.

